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DeEMAND No. 7—DEFENCE SERVICES—
NON-EFFECTIVE

“That 3 sum not exceeding
Rs. 20,07,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Defence Services—Non-Effec-
tive'.”

DemMAND No.
OuTLAY

“That sum not exceeding
Rs. 1,28,20,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Defence Capital Outlay’.”

MINISTRY OF TRANSPORT

Mr. Speaker: The House will now
proceed with the discussion and voting
on the Demands for Grants under the
control of the Ministry of Transport,
for which 5 hours have been allotted.

Hon. Members who want to move
cut motions may send slips to the
Table within ten minutes indicating
the numbers of the cut motions which
they want to move and they will be
treated as having been moved subject
to their being otherwise in order.

Demanp No. 82—MINISTRY OF
TRANSPORT

Mr. Speaker: Motion moved:

“That g sum not exceeding
Rs. 97,34,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of Ministry of Transport'.”
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DemAND No. 83—METEOROLOGY
Mr. Speaker:

“That g sum not exceeding
Rs. 2,45,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Meteorology’.”

Motion moved:

113—DEFENCE CapPita  DEMAND No. 84—CENTRAL RoAp Funp

Mr. Speaker: Motion moved:

“That g sum not exceeding
Rs. 4,03,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Central Road Fund'.”

Demanp No. 85—COMMUNICATIONS
(INcLUDING NATIONAL HIGHWAYS)

Mr. Speaker:

“That g sum not exceeding
Rs. 7,02,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Communications (including
National Highways)"'.”

Motion moved:

DEMAND No. 86—MERCANTILE MARINE
Mr. Speaker:

“That g sum not exceeding
Rs. 1,18,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1965, in respect
of ‘Mercantile Marine’.”

DeEmAND NO., 87—LIGHTHOUSES AND
LIGHTSHIPS

Mr. Speaker:

“That g sum not exceeding
Rs. 1,00,19,000 be granted to the

Motion moved:

Motion moved:
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Lighthouses and Lightships’.”

DEMAND NO. 88—AvVIATION

Mr. Speaker:

“That a sum not exceeding
Rs. 6,45,54,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect

(1)

of ‘Aviation’.

Motion moved:

DeMaAND No. 89—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
TRANSPORT

Mr. Speaker:

“That g sum not exceeding
Rs. 2,81,68,000 be granted to the
President to complete the Sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1866, in respect
of ‘Other Revenue Expenditure of
the Ministry of Transport.”

Motion moved:

DEMAND No. 137—CApPrrAL OUTLAY ON
Roaps

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 54,73,37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, i1n respect
of ‘Capital Outlay on Roads'”

DeMmanp No. 138—CAPITAL OUTLAY ON
PORTS
Motion moved:

Mr. Speaker:

“That 5 sum not exceeding
Rs, 2,44,27,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1885, in respect
of ‘Capital Outlay on Ports’.”

DeMAND No. 139—CAPITAL OUTLAY ON
CrviL AVIATION

Mr. Speaker: Motion moved:

“That 3 sum not exceeding
Rs. 4,53,28,000 be granted to the
President to complete the sum
necessary to defray the chargee
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay on Civil Avia-
tionh”

DeMAwD No. 140—OTHER CaPITAL OUT-
LAY OF THE MINISTRY OF TRANSPORT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,30,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other Capital Outlay of the
Ministry of Transport’.”

Shri M. R. Masani (Rajkot): I have
moved cut motion No. 5, which deals
with the failure to take steps to en-
able roads and road transport to play
their part in the country’s economic
development,

14.06 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

I am speaking on this subject after
an interval of three years. At that
time, my hon. friend’s senior colleague,
Dr. P. Subbarayan, was in charge of
this portfolio, and my hon. friend
opposite was the Minister of State in
charge of this particular matter.
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During the three years that have
passed, one had hoped for a great
deal of improvement in regard to the
position about the development of
roads and road transport in this
country. The report of the Ministry,
which we have with us, gives a some-
what smug picture full of complacency
about what is being done for the deve-
lopment of roads and road transport.
I am afraid, with all respect to my
hon. friend the Minister, the compla-
cency shown jin that report is not
justified. The picture that I see, on
the other hand, is of dangers facing
this country of a bottle-neck before
long.

It seems to be a fact that, during
the middle of every Five Year Plan,
the Railways and the Planning Com-
mission get together to reassure us
that everything is under control. But
when that particular Plan ends, we
face disaster. That happened in the
case of the Second Five Year Plan and
although I hate to be a prophet of
gloom, I am going to make this pro-
phecy that at the end of the Third
Plan we shall be facing an even worse
situation. During the middle of the
Second Plan, if you see the Railway
Budget speech of 18th February, 19569,
you will find that the case of the
Railways was that they had more
than surplus capacity, and they could
take care of all the growth in traffic
and indeed, that in order to protect
them, restrictions should be placed
on road transport. Unfortunately,
that view was accepted. That com-
placency and the acceptance of that
view led to disaster in 1961. By 1860-
61, the transport demands exceeded
the transport capacity by about 12
million tons. This in turn led to the
closure of factories, the dismissal of
thousands of workers, and the stulti-
fication of our economic progress. We
all remember the bottle-neck in coal,
for instance, which was one example
of that breakdown,

Again, in the middle of the Third
Plan the picture as held out by the
Railways and the Planning Commis-
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sion, without, as far as I can see, any
contradiction from the Transport Min-
istry, that everything is again under
control. If this complacency is accept-
ed again, I shall forecast a transport
shortage in 1966 which will be six
times as intense and far-reaching as
that which occurred in 1961. Why do
1 say that we shall be caught napping?

On the basis of the accepted rela-
tionship between the growth of
national income and the demand for
transport, it has been estimated that
the total mechanised facilities will
have to be geared to 375 million tons
of traffic, at the end of the Third
Plan, in 1966-67. This is an unprece-
dented increase in demand. The Rail-
ways estimate their own carrying
capacity at the end of the Third Plan
at 245 million tons. Therefore, 130
million tons will need to be carried
by other methods; obviously, of these,
road transport will be by far the
biggest.

How are we gearing ourselves to
meet this challenge of 130 million tons
of transport, which today we have not
the means to carry? I fear that on
every front, our failure to meet this
challenge, and, it would seem our lack
of the awaremess of the bottle-neck
that will exist, comes to view.

The state of the roads.is deplorable.
Quite apart from the miserable quality
of our roads, even the quantity is
lacking. Per square mile of area, we
have in India today 0.36 miles of road
as against 2.3 miles in UK, 3.6 miles
in France and 4.1 miles in Japan.
Even little Ceylon, backward as it is,
has twice our road mileage,—0.76 mile
per square mile.

The 20-year plan of road develop-
ment had called for an expenditure
of Rs. 590 crores during the current
Plan. The actual allocation, it is dis-
tressing to note, has been less than
Rs. 420 crores. Why this failure to
get the balance? I think it is a failure
of the Tramsport Ministry. I know
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the Transport Ministry hag its diffi-
culties. But that is what it is there
to meet. It is there to champion the
cause of road transport. The Railway
Ministry exists only to champion the
cause of the railways, but road trans-
port lacks that championship on its
own side. I would appeal to the hon.
Minister even now. Let him try and
get this balance of the unallocated
resources which have been earmarked
for road transport, but which the
Transport Ministry failg to secure in
any given current year.

On what basis does this take place?
The Railways are yielding less than
Rs, 150 crores annually by way of inter-
est and taxes to Government. The
funds allocated to them amount to
Rs. 1500 crores, that is, more than 10
times the annual yield. The Railways
are allocated more than 10 times their
annual yield to the community. Road
transport yields Rs. 220 crores per
year. By the same process of reason-
ing, by any standard of equity and
fairplay, they should have been allo-
cated Rs. 2200 crores. Instead of that,
there is a miserable allocation of
Rs. 420 crores, just 1/5th of what
should have been allocated by any
parity of reason. Why does this
happen?

Then we come to automobile manu-
facture—the manufacture of trucks,
buses and other vehicles. There is no
sign that we are going to produce the
number of vehicles needed to lift the
traffic anticipated at the end of the
Third Plan. The production here
again is far behind target. The Third
Plan had set a target of 60,000
vehicles. The production at the end
of 1960 wag 27,100. It was, therefore,
necessary to increase the production
of vehicles by 8,400 vehicles annually
to catch up with the target—6,400
more vehicles every year.

Let us see what has happened. In
1961, when the production should have
been 33,500, the actual figure was
26,721. Thus, instead of producing
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6,400 more, we produced 400 less! In
1962, when the production should have
been 40,000, the number dropped fur-
ther, to 26,820. In 1963, the latest
year for which we have figures, we
should have produced 46,000 vehicles,
but the actual figure was 28,481!
Therefore, the shortfall as against the
Plan in the last three years is one
of 37,000 vehicles.

Why has this happened? It is not
the fault of the manufacturers. It is
the fault of Government because,
owing to faulty priorities, the foreign
exchange that should have been givea
for the manufacture of these vehicles
was denied to the industry. The
result will be that even in 1966, we
shall be far short of the target. I
begin to see in newspapers official
spokesmen themselves conceding that
the target itself has been lowered from
60,000 to 54,000 at the end of the Third
Plan. So even the pretence of trying
to catch up with the obligations laid
down at the beginning of the Third
Plan is being given up.

Then we come to the restrictions on
road transport. The hopes raised by
the establishment of the Inter-State
Transport Commission have been sad-
ly blighted. The Commission bad
recommended the issue of inter-state
permits for trunk routes, but this has
not been implemented because the
State Governments straddling these
routes want to tax the vehicles over
and over again.

Five years ago, the Road Transport
Reorganisation Committee, of which
I was privileged to be Chairman, had
recommended that legislation laying
down not the quantum but the princi-
ples of taxation, and providing for a
single-point tax on transport vehicles
should be prepared and introduced in
Parliament by the Union Government.
My hon. friend, Shri S. K. Patil—then
the Minister in charge—warmly wel-
comed this and all the other recom-
mendations made by our Committee,
and the House unanimously applauded
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the recommendations of the Commit-
tee. One believed that something
would be done. 1 want to ask the
hon. Minister why such a Bill has not
been produced before the House al-
though all these years have passed?

The number of permits issued on the
recommendation of the Inter-State
Transport Commission is a mockery
when compared to the country’s needs.
According to the calculations made by
Shri P. C. Mathew, a member of the
Indian Civil Service, and Additional
Secretary to the Cabinet Secretariat
in the Department of Statistics, in
February 1962, the additional volume
of long-distance traffic ear-marked
for roads during the current Plan is
16 miilion tons. This is the figure
worked out by the Cabinet Secretariat.
Each million tons may need 3,000
trucks. 48,000 permits will be needed
to lift the traffic which roads will
have to carry by 1966. Permits so far
recommended by the Inter-State
Transport Commission are not suffi-
cient to carry even 2 per cent of that
traffic!

Why is the Commission so impo-
tent? Why is it ineffective? Is it
because the composition of the Com-
mission makes it subservient to the
vesteq interests of the Railways? Is it
because the Chairman is only a Joint
Secretary of the Transport Ministry
whom neither the Railway Board nor
the State Governments seem to take
very seriously? Would it not have
been better if an eminent non-official
carrying weight, with personality and
drive, had been made Chairman or
President of the Inter-State Transport
Commission, a man whom even Chief
Ministers could not brush aside so
lightly? I am asking these questions.
These are questiong that arise because
the whole purpose of establishing this
Commission appears to have failed.

Then, Government have the right
under the Act to give the Commission
power to issue permits. But that
power is not given to the Commission.
They have been given the power only
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to recommend or issue directives to
State Governments—which is some-
thing a little different. Even now,
belated gs it is, I suggest that status
and importance be given to the Com-
mission by the Transport Ministry—
belatedly—giving full power to issue
permits in their own way. The Act
permits it.

Now vehicle taxation. One can say
that 1964 is the very first year in
recent history when road transport
has not been subjected to additional
taxation. People may say that one
should be grateful for small mercies.
But that is not so, because relief had
been expected from the extortionate
taxation on road transport in the past
years. Unfortunately, the Transport
Minister, who, I think, knows that
roads in India are inordinately taxed
by any standards, said rather meekly,
addressing the All India Conference
of State Transport Commissioners
meeting on 6th and 7th February:

“I am afraid the issue is clouded
by considerations, the validity
and relevance of which are not
free from doubt”.

If this is so, if Government really
want to know whether this is so or
not, why not ask the National Council
of Applied Economic Research to
examine this question and to give the
answer whether it is so or not?

The taxation on motor vehiclegs in
this country has now been the highest
in the world for many years. Its
present incidence is approximately
Rs, 3,000 per year per motor vehicle,
which is more than twice the levels
obtaining in advanced countries of the
West, where road transport and motor
transport have made tremendous
strides. This is a severe deterrent to
rapid economic growth. Traffic to
and from our 5} lakh villages, which
can be the springboard for agricultural
and even industrial expansion, simply
cannot stand the burden of these taxes
which constitute a serious disincentive
to both economic production and agri-
cultural development, about which
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we talk so much—shed crocodile tears.
‘What needs to be done is to lift, the
burden on road transport so that the
country is opened up to let agricul-
ture and industry thrive. That is not
done.

The question arises: why does all
this happen? I need hardly tell the
House that I do not for a moment
believe that there i any particular
perversity in my hon. friend, the
Minister, whom I respect very much,
who, I know, is a good student of this
subject and about whose understand-
ing and feeling for the cause of road
transport there can be no question.

Then how does this happen? I regret
to have to say that this is due to the
weakness over the last decade, of the
Transport Ministry in the face of
what I have described as the biggest
lobby and the biggest vested interest
in this country—the Railway Board.

This is an old story. It started with
a circular issued by the Ministry of
Transport to the State Governments
on 9h September. 1958, asking them
not to license road traffic for distances
of over 800 miles or a radius of 150
miles without the prior approval of
the Railways—one competitor being
asked to get the permission of the
other competitor to enter into compe-
tition! The circular went on to re-
commend that the grant of represen-
tation to the Railways on the State
Transport Authorities should be en-
sured, This circular made the Trans-
port Authority the laughing stock
of the State Governments in India,
because, as it happens. the Motor
Vehicles Act forbidgs the repre-
sentation of the railways on
State Transport Authorities, So,
this paragraph was hastily with-
drawn, but the rest of the circular
which lays down this vicious princi-
ple that you cannot carry things by
road beyond a certain distance with-
out the approval of Their Majesties
the Railway Board still remains, This
defiance, this comtinued deflance, of
the verdict of Parliament hag been
going on for five years now.
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When the Motor Vehicles (Amend-
ment) Bill, 19566, was before Parlia-
ment, it was referred to a Joint Com-
mittee, and there, Clause 50 which laid
down that there should be such g dis-
tance limit was struck down by the
Joint Committee of both Houses of
Parliament.

Shri Lal Bahadur Shastri, the then
Minister, said in the Lok Sabha on
28th November, 1956:

“The Committee also decided to
remove the mileage restrictions
for grant of public carrier per-
mits.”

And Shri O. V. Alagesan said in the
Upper House on 12th December, 1956:

“The Committee also amended
Clause 50 and decided to remove
the mileage restriction for grant
of public carrier permits between
places connected by railway:.”

If that was so in 1956, how was it that
in 1958, behind the back of Parlia-
ment, the Transport Ministry restored
this mileage restricfion by its own
dictat? If it was not in subservience
to the Railway Board, how can one
justify this?

In May 1963, to bring the story a
little nearer, Shri Jagjivan Ram, the
then Minister, assured the Maharash-
tra Board of Communications, at a
meeting in Nasik, that the circular of
the Ministry could be treated as a dead
letter. But while he made this state-
ment in a speech, have the State Gov-
ernments been informed that this cir-
cular has been withdrawn? I would be
very glad to know from the hon. Mi-
nister that this has now been formally
done,

On the contrary, 1 fear that this
weak-kneed policy of appeasing the
Raijlways is still continuing. Answer-
ing a question in this House on 25th
February this year, the Transport Mi-
nister said that the Transport Com-
missioners/Secretaries Conference held
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in Calcutta on the 6th and 7th Feb-
ruary recommended, inter alia, as
follows:

“That copies of all applications
received by the different Trans-
port Authorities for grant of per-
mits for transport vehicles, which
were published under section 57
of the Motor Vehicles Act, 1939,
might also be sent to the local
Railway Administration concerned
to ensure that the administration
received sufficient opportunity to
make its ~ representation on the
adequacy of the services provided
by it, if it so desired.”

In other words, once again this
mischievous principle is brought back
that the Railways have a Great Power
of veto over the development of road
transport in this country. The veto
that holds up the Security Council
many times, given to certain Great
Powers, is given to the railways of this
country, which also, ag I said, is a
Great Power in this country,

In the Ministry’s Report on page 2
you will find that even the Inter-State
Transport Commission has been brow-
beaten now into accepting this posi-
tion in regard to lorries, carrying pet-
rol.

The Finance Minister hag said more
than once in this House that the ob-
jective of planning is to maximise out-
put and the rate of growth. This in
turn involves that all national invest-
ment is directed to those channels
where the pay-off in terms of growth
is the greatest. It has been proved
more than once on the floor of the
House, it is in the report of the Trans-
port Reorganisation Committee and
the hon, Minister does not quarrel
with it, that every rupee spent in lay-
ing down roads and bridges and pro-
ducing vehicles brings many times the
return that the same rupee would
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bring in laying down railway track or
making a railway wagon,

Other countries are more intelligent
and have applied this test, with the
result that today most countries in
the world which have the gumption
are diverting their investment from
railways to roads, waterways and air-
ways which are more modern and
more advanced from a technological
point of view. Not only that. They
are physically uprooting railway lines
in a large measure, because they are
wasteful,

Britain, the country which invented
the steam engine and which pioneered
the first railway in 1830 in the whole
world, now accepts the internal com-
bustion machine of the motor vehicle
as a more modern form of transport.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri M, R. Masani;: 1 am the only
speaker from my Group, and we have
asked for half an hour.

Mr. Deputy-Speaker: He has taken
20 minutes.

Shri M. R. Masani: I would like to
have half an hour.

Mr. Deputy-Speaker: Only five
hours were allotted to the entire dis-
cussion. We have to provide for the
others also.

Shri M. R. Masani: I shall conclude
in five minutes,

Dr. Beeching’s report not only admits
that railway traffic is now outmoded,
but it recommends very drastic sur-
gery. Beeching's report recomnwn@ed
the closure of over half of the exist..mg
4,293 passenger stations in the United
Kingdom, withdrawal of passenger
services over 5,000 route miles, and
the retiring of 875,000 wagons.
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In Britain, France and Germany to-
gether, the percentage of freight tra-
flic carried by railways declined from
75 to 52 per cent between 1830 and
1954, while that moved by roads in-
vreased from 10 to 34 per cent.

That is how progressive countries
move ahead with the Industrial Revo-
lution, from the age of fossi] power,
of coal, to the gge of petroleum, elec-
tricity and atomic energy. Our Prime
Minister often talks about not living
in a bullock cart age, but, unfortuna-
tely, his Government, on this point,
thinks in no other terms than the bul-
lock cart mentality,

A very detached and respected cor-
respondent, Shri B. G, Verghese, said
in the Times of India on 11th April
last year:

“The Railways are fully stretch-
ed, but the road haulage industry
continues to be hamstrung by res-
trictions and heavy taxation....
Railways have a new role to play
in a different and changing situa-
tion..... The entire narrow gauge
and most of the metre gauge lines
are unremunerative.”

And he goes on to say.

“Keeping these lines going
means a hidden subsidy. Though
the subsidy might be concealed,
somebody is paying for it, and the
country might be better off....by
relieving the hidden taxpayer of
his burden and employing other
means of transport for opening up
backward areas.”

Therefore, if we really mean what
we profess, to move with the times to
be technological in spirit, to be in
keeping with the spirit of the times it
is time that we make up our minds
that from now on the railways have to
recede and airways and roads and
waterways have to take over more
and more of the burden of carrying
goods in this country. Otherwise, we
shall be like Mrs. Parkington, who

MARCH 23, 1964

for Grants 6978

tried to sweep the ocean back with a
broom, and, of course, failed.

We talk a great deal about “take
off,” but how can this country take off
if the surface of the roads is not there?
The surface of the roads is one of the
grounds from which the take off must
take place, along with the air strips
of this country, The longer we delay
the acceptance of this fact, the more
this country is going to pay for fol-
lowing archaic, bullock cart methods
and mentality.

Three years ago, I had the misfor-
tune to accuse the then Minister of al-
lowing the Railway Minister to sit on
his back, just as the railways were
riding on the back of the roads, and I
then made an appeal to him. I was
placing the facts before the hon. Minis-
ter, and I was trying to encourage him
to show a little more guts on behalf
of the transport services. It wag not
his job to go on apologising for the
Railways. After three years, I must
again repeat the same appea] to the
present Minister. I know his heart
is in the right place, but I think that
what is required is a little more guts
and backbone to stand up to the Rail-
way Board. Till last year the Minis-
ter had an excuse that there were
giants of the Congress Party sitting in
charge of the Railway portfolio, ana
junior Ministers might perhaps be
forgiven for not being able to assert
themselves altogether! But since there
has been a happy change, and today
those in charge of the railway port-
folio are relatively junior, I hope he
will, in the light of this changed situa-
tion show a fresh approach, be a little
more assertive,

This House has never grudged the
Transport Ministry any support dur-
ing the last six or seven years, It is
for the Ministry to mobilise the sup-
port that public opinion and Parlia-
ment have given them, and to stand
up for more modern and advanced
methods of transport against the ar-
chaic ones which are still dominating
the scene,
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Mr. Deputy-Speaker: The hon.
Members may now move their cut
motions to the Demands under the
Ministry of Transport subject to their
being otherwise admissible.

Shri P. K. Deo (Kalahandi): I beg
to move:

“That the demand under the
head Ministry of Transport be re-
duced by Rs, 100.”

[Need to improve the East Coast Canal
in Orissa and the Buckingham Canal
in Andhra Pradesh (2)].

“That the demand under the
head Ministry of Transport be
reduced by Rs, 100.”

[Need to connect the Ganga and the
Brahmaputra by a navigable canal
in Indian territory (3)]

Shri M, R. Masani: I beg to move:

“That the demand wunder the
head Ministry of Transport be re-
duced by Rs. 100.” :

[Failure to take steps to enable roads
and road transport to play their
part in the country’s economic deve-
lopment (5)]

Shri A. V. Raghavan
I beg to move:

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to expedite the construction of
a pier at Badagara in Kerala (12)]

‘“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to take up the work connected
with a lighthouse at Badagara in
Kerala (13)].

(Badagara):

‘“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to introduce sight seeing coach
tours in important centres in Kerala.
(14)]
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“That the demand under the
head Ministry of Transport be
reduced by Rs, 100.”

[Need to build hotels
sector gt Calicut,
Trivandrum (15)].

in the public
Ernakulam and

“That the demand under the

head Ministry of Transport be
reduced by Rs, 100.”

[Need to erpedite the survey in con-
nection with the proposed aerodrome
at Calicut (168)].

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to expedite the construction of
the bridges and bye pasg roads on
the West Coast Road in Kerala (17)]

‘“That the demand under the
head Ministry of Transport be
reduced by Rs, 100.”

[Need to expedite the work connected
with the Second Shipyard at Cochin
(18)].

“That the demand under the
head Ministry of Transport be
reduced by Rs, 100.”

[Need to prowvide dry deck facilities
at Cochin (19)].

“That the demand under the
head Ministry of Transport be
reduced by Rs, 100.”

[Need to construct a road through the
backward hiBy tracts of the Malabar
region of Kerala (31)].

‘“That the demand under the
head Ministry of Transport be
reduced by Rs, 100.”

[Need to expedite the work in con-
nection with the Badagara Mahe
Canal (32)].
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[Shri A. V. Raghavan)
“That the demand under the

head Ministry of Transport be
reduced by Rs. 100.”

[Need to provide a pier at Mahe (33).]

“That the demand under the
head Ministry of Transport be
reduced by Rs, 100.”

[Need to construct tourist bungalows
at Mahe (34)].

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to provide direct berthing faci-
lities for small vessels at Kozhikode,
Badagara and Tellicherry in Kerala
(35)].

Shri Pottekkatt (Tellicherry): I beg
to move:

“That the demand under the
head Ministry of Transport be
reduced by Rs, 100.”

[Need to introduce retiring rooms at

moderate charges at Santa Cruz
Airport, Bombay (36)]
“That the demand under the

head Ministry of Transport be
reduced by Rs, 100.”

[Need to provide regular shipping
service to the Union territory of
Laccadives from Calicut (37)].

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to recognize more Travel Agen-
cies from Kerala (38)].

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

{Need to expedite the Work connected
with the Housing Scheme at Cochin
Port (39)].
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“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to exrpedite the work connected
with the Highlevel Reservoir at
Cochin Port (40)].

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to erpedite the Labour Hous-
ing Scheme at Cochin Port (41)].

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to expedite the work in con-
nection with the Tellicherry pier
(42)].

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to exrpedite the work of the
West Coast Road rurning through
the Tellicherry Municipality (43)].

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to expedite the construction of
the bridge at Koduvalli on the oup
skirts of Tellicherry Municipality
(44)].

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to introduce an airconditioned
Bus from Tellicherry to Mysore to
promote sight-seeing for tourists
(45)1.

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need o construct a tourists’ bunga-
low (Class I) at Tellicherry (46)].
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“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to construct more roads to serve
the backward hilly regions of
Kerala, with special reference to
Wynad (47).].

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to expedite the work of an aero-
drome in the Malabar region of
Kerala (48).]

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to introduce a centre for train-
ing seamen at Kozhikode (49)].

“That the demand under the
head Ministry of Transport be
reduced by Rs. 100.”

[Need to introduce a sea-men’s em-
ployment office at Cochin for regu-
lating supply of seamen for ships
going abroad (50).]

“That the demand wunder the
heag Ministry of Transport be
reduced by Rs. 100.”

[Need to expedite the work connect-

ed with the Mahe-Balipatam
canal (51)].
“That the demand under the

head Ministry of Transport be
reduced by Rs. 100.”

[Need to extend the Caravelle service
to Cochin (52)].

Shri R. Barua (Jorhat): I beg to
move:

“That the demand under the
head Communications (including
National Highways) be reduced
be reduced by Rs, 100.”

[Need for strengthening and main-
taining Highway No. 37(53)].

CHAITRA 3, 1886 (SAKA)
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“That the demand under the
head Capital Outlay on Ports be
reduced by Rs. 100.”

[Need for speedy completion of the
inland port at Pandu (54)].

“That the demand under the
head Capital Outlay on Ports be
reduced by Rs. 100.”

[Need for early completion of Visa-
khapatnam port to enable handling
of exportable iron ore (55)].

Shri Omkar Lal Berwa (Kota): I
beg to move:

“That the demand under the
head Communications (including
National Highways) be reduced
by Rs, 100.”

[Need to construct a new bridge at
Kota on Chambal River at the pre-
sent bridge is very low (62)].

‘“That the demand wunder the
head Communications (including
National Highways) be reduced
by Rs, 100.”

[Need or construction of a wew bridge
on the river Narbada near Khalghat
on the Agra-Bombay Road or for
widening the old bridge (68)].

“That the demand under the
head Communications (including
National Highways) be reduced
by Rs. 100.”

[Need to join Kota to Khatoll and
Shivapuri on the Agra-Bombay
Road (64)].

“That the demand under the
head Communications (including
National Highways) be reduced
by Rs, 100.”

[Need to make Maheshwar in Madhya
Pradesh on Agra-Bombay Road as
tourist centre and to construct Dak
Bungalow and Canteen on the Nar-
bada Ghat (63)].
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[Shri Onkar Lal Berwa]

“That the demand wunder the
head Communications (including
National Highways) be reduced by
Rs. 100.”

MARCH

[Need to join Kota-Shivapur-Agra-
Bombay Road to Kishanganj and
Nahargarah and Gwalior (66)]

Shri Daji (Indore): I beg to move:

‘“That the demand under the

head Aviation be reduced by Rs.
100.”

[Need to provide Fair Price Shops for
workers gt various Air ports (78)].

‘“That the demand under the

head Aviation be reduced by Rs.
100.”

[Need to provide Staff Canteens at
various Airports (79)].

‘“That the demand under the
head Aviation be reduced by Rs.
100.”

[Need to pay Daily Allowance to stajf
deputeq for training in Civil Avia-
tion Training Centre (80)].

“That the demand under
head Aviation be reduced
Rs. 100.”

the
by

[Need to provide school with board-
ing and lodging facilities at Bombay,

Calcutta, Madras and Delhi Air-
ports (81)].
“That the demand under the

head Aviation be reduced by
Rs. 100.”

[Need to revise the mates of overtime
allowance or civil aviation opera-
tional staff as per recommendations
of the Second Pay Commission (82)]

“That the demand under the
head Aviation be reduced by
Rs. 100.”

[Need to issue quasi-pe*manfmcy cer-
tificate to staff who are entitled to it
for @ number of years (88).]

23, 1964 for Grants
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“That the demand under the

head Aviation be reduced by
Rs. 100.”

[Need to implement the ICAO Assem-
bly resolution emphasising on the
States the meed to raise the pay
scales and improve the working con-
ditions of staff engaged in air navi-
gation and communication air traffic
services (84)].

“That the demand under the

head Aviation be reduced by
Rs. 100.”

[Need to provide cheap accommoda-
tion at the airport retiring rooms
for use of non-gazetted staff on tour
as available to Gazettea Officers
(85)].

“That the demand under the
head Aviation be reduceq by
Rs. 100.”

[Need to publish Recruitment Rules
and modifications in the policy of
promotions from time to time (86)].

“That the demand under the
head Aviation be reduced by Rs.
100.”

[Need to confirm non-gazetted
against available permanent
M1.

staff
posts

“That the demand under the

head Aviation be reduced by
Rs. 100.”

[Need to grant overtime allowance
to Chowkidars and Sweepers on the
same hourly rates as applicable to
other operational staff of Cvil Avia-
tion Department (88)].

“That the demand unaer the
head Aviation be reduced by Rs.
100.”

[Need to implement the recommenda-
tion of Central Pay Commission re-
garding the grant of weightage for
night duties (89)1].
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“That the demand under the
head Aviation be reduced by
100.”

{Grant of HRA & CCA to Civil Avia-
tion staff working and living at air-
ports for operational requirements as
admissible to Centra] Government
employees in the city or town to
which the airport caters (90)].

“That the demand under the
head Aviation be reduced by Rs.
100.”

{Failure to provide 100 per cent resi-
dential accommodation to Civil Avia-
tion staff in view of their All-India
Service liability and remote location
of the Airports (91)]

“That the demand under the
head Aviation be reduced bv Rs.
100.”

{Failure to prevent inordinate delay
in settling staff representations (92)]

“That the demand under the
head Aviation be reduced by Rs.
100.”

[Failure to create edequate number
of ministerial posts in proportion to
increase in the technical and opera-
tional personnel (93) ]

“That the demand under the
head Aviation be reduced by Rs.
100.”

[Failure to transfer staff from one
region to another on completion of
normal terms of 5 years’ service in
a region (94)].

“That the deman under the
head Aviation be reduced by Rs.
100.”

{Failure to transfer ministerial staff to
their home towns against wvacant
posts which are being flled through
outside recruitment (95)].

2617 (Ai3LSD—6,
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“That the demand under the
head Qther Revenue Expenditure
of the Ministry of Transpor: be
reduced by Rs. 100.”

[Failure to confirm the non-gazetted
staff of the Department of Tourism
against available vacancies (99)].

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Transport be
reduced by Rs. 100.”

[Failure to confirm Scheduled Caste
ang Scheduled Tribe employees
against the posts reserved for them
in the Department of Tourism
(100)].

“That the demand under the
heaq Other Revenue Expenditure
of the Ministry of Transport be
reduced by Rs. 100.”

[Failure to confirm Class IV employees
against available permanent posts in
the Department of Tourism (101)].

‘“That the demand under the
head Other Revenue Expenditure
of the Ministry of Transport be
reduced by Rs. 100.”

[Failure to fill up the posts of packers
in the Department of Tourism.
(102)].

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Transport be
reduced by Rs. 100.”

[Failure to send replies ty the repre-
sentations received from the emplo-
yees’ Union by the Depurtment of
Tourism (103)].

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Transport be
reduced by Rs. 100.”

[Failure to draft the Recruitment and
Promotion Rules pertraining to the
Class I (Gazetted) ministerial posts
in the Department of Tourism
(104)].
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Mr. Deputy-Speaker: The cut mo-
tions are before the Hcuse. Shri
Raghunath Singh.

Y soTa (JTH) ¢ STETA
qTe, g § wvw AH §
Mr. Deputy-Speaker: The bell is

being rung—Now there is quorum.
Shri Raghunath Singh.

st gy faz : Iwera wEiaw,
st g fofor @ w3q & & fafer
& &l oY OF FFIX A F 39 a9
¥ 1 IR 9 w5 fFT § 3T fag
Fars ®YX AL AT ARl § | IFA
I qeEd &1 & §, fow e &
for® @zar § | ST Fw @ T FI0
¢ fr 39 o #7 #07 q I@ =
*F IR 1 UEww gIn § wafw gEra
T 9% AT FT 09 97 A=A
FT 47 | I 1T F¢ Iegi T FY
# & 7z ¢ f5 eTwEA % 91T o
wE g § I { IFT agy & aewr-
qu T faar @1 awEar S A
faa® w7 ATIT F MNE A
T ST X FAT gAr | Oy g
WIIF AT FFAAgL ag  fx
qrefe gvde mifefadmm e fafier
&1 72 g fog & MTor 77 A 399-
frar A% fegeam & T733 s @ &
oy AR fufer & gy & geir
afrT g7 = § w27 qor grar &, Ta
QI o A0 ) TIE [T F AT WG
s FiF & faq & 376 wra=Ar o
FAT FRZANE | 20 37T & fF Tl THo
¥5o ¥ o FUT T & Al AF ¥
Frar %z fgar w3, 9 wehr FE
7 ¥ ¥ fegmam 7 uF Gar o ad
FArAT | FF AT F fag & 3967 q9q1§
FfTgrar g TR [ AT A
g8 fromm gs 3@ @27 &+t g€
TIHT w0 A8 § 5 Taad 37 939 §
ag Ty wfgx &t € 4 fr @ v
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FXE 7T F 1 GATT AT FT &AF
w1 feear grar & a8 gwar faoem

szt @ fufer w1 aea® § 98ve
¥ fafwr #1 @@z 20 @ @9 @
mar a1 WX gz Aifg fraifa @ o
o ff §z vl z wreea 33 wfswa arew
F gy M o91w 9Tqe AEAHIT 3T
fegeae @ fafar swfvai & g
g | Ffe gavz ad =dT g g
ot §F 799 q9Ee #7910 a1 g7, 8
AT 3T ¥ FA9 VY TES IF
& 9T 9% § | AT FT AT Is OAE
EHITN NAC 97 IFFT 57 AT A4 F
¥ # 1 39 0 faure sw 39 F1 oo
21 2y FGe v wfa 99 &7 eI
fafr Fff@i sz T ET F I
TZ 3N A FAMRY G UFEAA FT
grar &, 3% T & 1 7 ' Wk Wy
o1 wEAr 91 W7 ZH W FET
wifeq fir st 78 Twar gard o= @1 )

gt T fofer & aeas § &1
qeyR ¥ fegrma #1 o faww eoer
FY QAT T | A 1 GHIT BT 9T
g & g7 IUF FUT AL I3 AF § 4
98¥s ¥ FWU UIHATIE WY TEE
3T vey FUT T &T 41 /T "qST
g I FT 9,900 FUS FI FT TS
gt 990 "ae Ft vad 3fF gL &
ey g7 399 s A8 ST °F &)
IYFT A U, TAR[ AT G | I
BHIR 9TF AT 3o AT TA F AT
g a1 FAR WA FT AT FIET G, IART
qq AR FFY § FIF FTESAS FILT
¥ HIFT AT 99T F ATAT Yo
TEE §3, WA HEATET &3 FHIR
g9 # o wifgs | o a9E aEe
Ffagmyswgidma@ e &
FgTAT F FAEAWFAT GO | T AR
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T AT AT qc ?Tfn's s G %,
gfear #1 93 @@ § | maiq gER
AT &1 AqNT A7 QR F fawm ¥
AT T AT ¥ SATAT AL &1 THT § )
dfrr arg & s19 # a8 AR 7 Ad
w wrar g fr fegema &1 wiee
=37 § | T ag & fF gfrar & g®
q3T 93 AT ¥Y EAIT A F TG
e o § ) Faw g & g &
qaT o § forw 71 0F &7 1 W SET
qT o7 A & 1 A 3T g haT §
2 A0 a1 TE wAw ¥ § 1 o9 |y
T 2 owg § g war § fF gw
T fawr & #9t ow AE o €

8%} ¥ g FE ZAT A
SIGITAT Yo 4T, 984S ¥ ag &% g,
EER F HIT 9853 H a7 vy go7 AR
oA ag o3 § walT g ¥ gw 0
He WY o gF TE 95 w9 & 1 T3
aF T8 & 1 gfwr #Y g3 a7 o W
g 39 F09 F09 7 T7ES /T WX
QAT AT ST a7 9 oY 9THE
e ferar § 1 W wiSEA ¥ oA
wiFxs dre o a1 @ F09  oEe
g feeam g1 @rar @ 1 gEfQ gwra
fafter & oY #97 & 77 7 T T
Rt sifgq | g0 9XEE T W =9
FER A AW TH AT )
et 5 oaw § g7 dw e
W F P9 WX WA F
qrg g @ 9 $T WET L, IR WY
oA T H A wRY §

99 IV ¥ FOG 18 FI€ WF &
SETT W ¥ AT § @0% § 1 98
feafg o=efr 7 & 1 g% fafer &
T FE § AT g/ g ARl
¥ Faw o ey fw oy SRl A
fafor Y awr ¥ 2 ) 7% fao &

CHAITRA 3, 1886 (SAKA)
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T 9T AT WMT F GHA T@AT
STedT § |

oI & qT9 GBI UHES @l |
T F 9T TRT AG | TH g A
ToEr grir ¥ 7 93Y FUT TdT
gL w1 g9 G fofer #wudla &1
X &, az T4 % ? TES {9y eger
gAE @ AT g & fF T @
f& dec saAY ¥ @7 qwEEy w2 )
ww gfaar § S8 FY oeiww dfFw
¢ | fofwr Sewm # s 91 el
dfFT & 1 SRIT w9 Tl Fw qw
¢ f& smoaEles o a1 wiF wiwe
F1 "4 < FrE fafer ¥ gawe av
qT IS g8 T SR R oag e
¥ Tl & oo & 1§77 F7 AdeT 7€
g fF dee st # o oft @8 @®
ST 7 39 TAY q AT FA-UFTS e
v, e wiiae 1 wA fafor §
dee 73 faar | 7d1 9ug & (&
gfagr @ fou sSewm & FE #71
T T 8

9@ 3z 2 fF faod g
F g § WY A sEroas fafer 1
TrEY §, AW $99 TH 9% FE wn
¥ Ea A Yo & [WEe 3w i
Ffewr g1 F agar § o gw 71 &e
o< &2 fTae gaaw dag § T e
7e & ¢z Y 3few & e A,
g EATY HawE AT WG feRH &)
fedrm & WO § W T9 T IUANT X
ga § | fageT qu fae faar s
aifedr 1

o aa g & fF gw @
£\ 7g a9 @ W afew 9X @
X FfF 3 @ AT 9T AW
fE A E 1 W e AW 4§
3 T FEWE A § | THRETR9T
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[ =gy fag]

& 1 S TTFW § A8 AR AR AT
qifer arfs fafe wwafagi |1 @
97 § AR @4 § I w@EA I
CARRC |

T T gz ¥ fF wOREw
xg fafm & F= gt §mr =nfgd
SgT §3 9g FIT qZ Y ATEA WTH
fedmg & 1 o g Aewi ;1 ey
o F34 {6 fergeama & Y wmw agrman
Y F7 wfw 9 § | WT @R W
AT FI7 & | AACHT G 9T §e A}
21 WY Fz ¥ §z A0 27 | " AT
2 F 0 owwQaET ¥ ST gt daie
FWQ & I FT 98 I FT FMT AT
g A FHT A ATH R OATEISA
FT AT § 1 TF TFX o THo To &
YN TEAT HY T ET, AT IF
F1 IT ATHA § B FATH 997 Fgv T
FFAT & | o Fe #, gt aX farfem
ZAA! AT § TG X FTWE N qGE
g A1 7T AT q7EE jewE oW §
ey 7T 77 fAdw 3 5 o &1 3
T § WM T} IEE ¥ osgret
geEe A4 @A 9mfEy | T O A
D faq ag § WD A ofw w4 ar
grsEeee w0 fafor 7 g=e fear
T, g o dar Y e =ifey fw
&€ fafar § v 747 F1 T2 F4,
ar 39 9T faer 9T T I If
& T AR T IT F qyr Jwr fw
F 97 AT FT & A

qm 3GT fF ad AR adar 1
o fafter & Ao § g w4 Ay
a1, AFFT T AT T A TF AT
F frgor 2, 0 oF g AW T oW
gsar & 1 TEr F g 2 W F A
g1y 3G | W 0T w1 & ¥ A
TR IW FT TqIT GSAT 4T gHI, FifH
a8 vo TR FTAr Y W § AR
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R fag A & ara o & ar
qg vo T I9 F Hfee I § WK
IG HT o Y F TIEA 99 AQ § |
s g e W A N I gw
AT 2 9 Y qg Aiq 9iw a¥
Wgi g arfmen § o §, @A
W ¥ T, TAUT EW ¥ W, M
N ¥ A7 1 A W T fam T ¥
fafor 1 aowwr &Y g SH o wFR &
&9 &1 1 FAT TiEy |

wq # gEl g &1 A, qE
fegeam faagre &1 ) @l o@F feg-
e fawe a1 gvag @ ou gled
f& 97 & g 7§ = =1 % faar §,
T A q%o Fre wowm fagdr faigwe
Fwfgi #1 fed oEgw @lEn F
arey faar  wfF= ew 7 @7 famen
e fgm  fegem foomg &
U IF FA@ ¥ FUS, &5 @@, 49
gSTT TIY SgTS a9 F IR gW
wawe @y swfes gw & fos s
gAOET & aRI Q%o FUT &Y feg-
W ¥ A W | 39 A o9 Afed
f§ Q3o FT™ To WgAT TWRT A
fer T 30 T &Y qfewrF &AEX
T fa, AT ¥F q%0 FLT T ¥ 990
LT TAT G THIA FT ¢ | 09
9o T AT T FT FIA THFA
w7 UF Jae fawm ) @ qed,
fegam faw &0 a@r 7@ 8%
wrd, AfFT 990 T T GIRA
TFRES & FT H g AT A me T R
fea | fege fawad & w9 aF 3w
e FEIS I 7F Fiw fEE 8w
T A W9 W feREm e
TET GO & | T8 §Y 0¥ # geéfeerm
§9T 9T | T% ¥ ¥ &F & TG a0y
T FE(F Q3 TET g AET ¥ Ay
& 1 srorer ®Y 3fE 1 T ST9T gigay
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8o ™, 3= ML e & TE IA1ET
¢, aftit it & T s EwR e @
A AT &, T A TF © A
§R TR o & WS T g ) -
Ffaay ¥ @ qeus § wuer fafwr
5! A€ A AR AW I F9 FAQ
Yo S Sfrad wwdE @ & AR
BIRA THRAS I9 FT § | T T6T
¥ 7w ey fF giwenfanr & @ 9%
famare & s & 919 93 faoae &
#R g & q o faee § sy
f& F0a F4q I3 a9 gUT § AR I
#T FF F FTH AL FAT | qg AIEqT
AT g w=g! W ¢ | w7 i ey
AT FT | ZANF ATE agT AT IF §
afFT 399 9 TT 38 9@ T F T/
A A famraTeE 7 S e
T £IFFET 93 0T S AT A F SIETH
T ST 1 AL Y EL A AT TGN
I § JT GFAT & A H Y FET W
oMY FAgoeE FT F @ 41 gmd
frFradz 77 70 2 wwar @ safE
A A@ T F TET FATE N qfaad
q1d | FTEAF 30 A A F STEIF gAl
qq AT oG TG G SMATH THAT
ST FX GFT § A A AT FTglFar
FRqo@eqA gravar 2 1 39 &
§ |AT@ Yo FWT A & ST T HY
B ST T | FHY AHFIC F Yo g
T ¥ [T AT & frorde F arey
arlEd | T e FX 3 A T SEW
wrohy Sfqad Fifgd 1 faerame #
FIFE 2 FA Y FAR & T a9 F7
HX faeTaTeAq A1 gEqE L AT Yo
AT TA & TGS faamameTqy § a7
T ¥, | A o gATT oA & T
AT FEY E | T AL q AT ST AT
a9 TH &, W G HAfEET H FTH Y
ar 1 gafag 7 fagea & 5 s &t
oF faqard dier ¥ @ Tl 6k
T faure |, S&F AT §o,000

CHAITRA 3, 1888 (SAKA)
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T & WEW A # Oy w1 @
g w3ffd q W@ T W =fEy
frmaeT] #1 F9fed ¥o gt @
AT Tifgd 1 MW wgT W= WE
g ag wT Y fawaE @ 99 A
FGIGE T A F9 Lo ML A T EHT
Ifgd | a9 I FI K@ FT R AN A
T FeT T N )

T g SHHTE & AT G TwT
¢ o ¥ faware #1 9T 95 ogA
7 Q843 H I2T | TH & TREIq JoFo
% UF oz« war ) S s OF
fomm @ qesx & smam 1 few @
9853 & 7S H SIA A7 3 wmaT |
T R a9t FT GWF gw 7 fowen &
% F wure &1 fem, 2l i o I
3 UFT THA 1 S qTelr 47 I @<
TaNe & gra udaray St fEEr T
TF T Q34 FIG T G2 ATA Bieed
Frafaat &1 &7 9§ A7 g aw
S S AT T § =W X AW A 2
AEY AT | ZH OATAH gAT & (F SarT
ardt ¥ & fawr gEw fame
e | Tro T &To & AT 3T TF I=Y
fear | g7 F1 =T wgd A1 av AfFA
G & ATCE ST T GLTT T T 1T
Y (o | fagen S| @l 5 a7
e famars § SaEE F30 § o
T T8 & | § waie § FEm avear
g fF ag feardfes w@vie B, gard
Fafeea fauifufafadt & 1+ s Gt
% dro ¥ TET FIW (FAT T agT @A
w17 far 1 & fqa<q w& 5 w19 39
ard & & F1 fE qom F e
MY T FEAATEA g1 |

# qgvo o & Fu A g
e T wifedves @AY w9 &
@ TR 2 | &7 G GE Tl 0 A T
fe whe T § AR wE fang
T 3 1 g EfE i AT A F T § |
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[ e fare]

# § fagore fvar § | W 2w wE-
A aF JaR JEE § 9 qv a9 q
®5 WAy A1 q g wvAr iy sufe
fopra T § A we &0L Far JEw
¥ WA §i q¥os> ®o fFmrar g oo
wfar wrR o9 #1 gfoe == feg-
WA F JgET & a1 AT F FH A W
TF ATIAY T@AT AfER Fi REAT AF
1Y 1 T FT Ao 7 g uF dre
zfwe g7 g ag o1 5% §, wifs
oo Zfiee Zies agmT =tEd & 9T
® 9 TATT TIGT UF (3T T 7 grO
gR § g7 ' § ag @ fegem
T WHA § | IT ¥ AT FT FIE; TRV
oot 1 39 fag #9 & #9 0F 3=
faw wa & @9 AT g7 Fiizd S
IRT qF TA |

¥ qidg ¥ X ¥ §8 agm g
g | sawer @ a1 fafemow @@
#Y gAT qgd WY TG T 1 FIFQ
TE F T € 77 gL R T AT
T § SR W19 2@ F) 0F Hey UF
/¥ & T ITT ®N wET N7 A
FOF 0 AT TGA FT FAW AT €

zg fad  Rec oy @ Igar 9fq gav -

CEIE gaArg |l AT o dATg
wm Ae fFm § qg fad g )
=ra @ wav wm | wfa §2T 38e
A A &1 IR FEE G J1dT R
*qifs s7 % W7 F a4 ag I
FT P Iq qOF IgF STFAR T4V
v, fawelt @t giefY A st @i
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Shri Daji: Mr. Deputy-Speaker, Sir,
we are discussing the demands under
the control of the Transport Minis-
try which consists of various wings.
It is very difficult in the short time
to cover exhaustively the working of
the Ministry and that itself is an
advantage to the Ministry every

year, that it can run away with a
rather slipshod treatment at the
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hands of the Members of Parliament.
But that cannot be helped. To give
emphasis, I have chosen only some
points on which I shall make some
observations on the different aspects
of the Ministry, because it wiil be
very difficult to treat the different
wings exhaustively.

The first point this year is one
about the transport policy. My ecri-
ticism about transport policy 1s two-
fold. My first criticism is that we
have absolutely no transport policy,
and I refer particularly to road
transport. In the field of road trans-
port, it seems that deliberately or
out of incompetence, we stumb.e
from year to year without any co-
ordinated transport policy. If the
Centre takes certain steps, they are
faulty and hesitant, and even those
hesitant steps are not co-ordinated
ang followed up by the States. In the
five year Plans we had a scheme for
nationalisation, the setting up of
transport corporations in the different
States. The Centre has allotted cer-
tain sums of money, but most of
them have lapsed. The scheme was
not followed up by the States. We
all know that the plans and pro-
grammes are drawn up in consulta-
tion with the Planning Commission
but they remain a dead-letter.

It is not only a question of failure.
It is an open secret that the various
State Governments treaf road trans-
port as a means of political corrup-
tion, by issuing permits and licences
to their own kith and kin. Therefore,
they are not very anxious to foiiow
up any co-ordinated road transport
policy or take to road transport cor-
porations, They would prefer to use
these as political bribery for their own
friends and relatives. I think that it
is an open secret and so I need not
give examples. If examples are
called for, at least half a dozen Chief
Ministers can immediately be named,
who have utilised this power of the
State for the benefit of their own
relatives.
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Shri Raj Bahadur: It

hardly fair to make these generalisa-
tions,

Shri Daji: Do you want the names?

Shri Raj Bahadur: You know your
own responsibilities, but at their back
such remarks should not be made.

Shri Daji:
them.

Why? You challenge

Shri Raj Bahadur: In most cases,
yes. (Interruption).

Shri Daji: I am talking of the State
Chief Ministers.

Shri Raj Bahadur: I am also talking
about the Chief Ministers.

Shri Raghunath Singh: The Chief
Ministers are no: here to defend
themselves.

Shri Raj Bahadur: I think in respect
of Chief Ministers I can say without
any hesitation that no such remarks
can be made.

Shri Daji: Then you are very wrong.
One of the Chief Ministers had
recently to be changed because of
this. I am coming from the same
State, and I know to whom he has
given permits: the daughter of the
President of the Provincial Congress
Committee, the son of the Chicf Min-
ister—the whole galaxy is there, that
it has become a scandal and it has
burst out in the whole State as a sore
which wag festering. If you want
further names, T can give them.

Mr. Deputy-Speaker: No names.
Shri Daji: He provokes me.

Mr. Deputy-Speaker: He
criticise the Central Government,

Shri Daji: The Central Government
must step in boldly and see that the
programmes are executed. Why
should the Central Government allow
the State Governments to run away
with it? That is the first point.

may
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My second point is, we have the
misfortune of a World Bank Mission
which originally came to the country
for examining the transport problems
of coal. But slowly, it was allowed
to enlarge its terms of reference to a
point where not only the question of
coal transport but transport by rail,
transport by water and not only about
coal but about all goods and the
relative meang of transport were
allowed to be examined on itg own,
with the result that you have brought
to ridicule the Transport Co-ordination
Committee set up under Mr. Neogy,
and which has led to his resignation.
We may not be concerned with a man
and his resignation, but we certainly
are concerned with the aspect of the
Government policy, as to why this

-unilateral expansion of the terms of

reference wag allowed; that i: the first
point. Secondly, if it was allowed,
why wag it that the Transport Co-
orination Committee was not consulted
at any stage. Thirdly, why was the
World Bank alloweq to select its own
personne] and its own conditions and
terms? Even a small country like
Argentina, when it invited the World
Bank study team for a similar study,
laid down that the Minister for Trans-
port would be the ex-officio Chairman
of that committee and he would be
assisted by local technicians; only
certain foreign technical consultants
were taken on loan. We did not even
follow that model. We did not follow
even the model set up by our own
country in an earlier study. This time
we have abrogated all our responsi-
bilities and powers and given ihe
powers to the World Bank, so much
so that even the Indian personnel were
to be selected by the World Bank.
This ccrtainly is an abrogation of our
sovereignty, which we should not take
so easily, but which we should con-
sider seriously. This has reculted in
a crisis. The Transport Coordination
Committee hag already submitted
Part T of the report and it wag going
forward with the complete study. At
thig time, to throw this time-bomb of
the World Bank study team on its path
and disrupt the study was uncalled
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for. We want an explanation from
the Government regarding this.
15 hrs

Then, I would submit that the
Motor  Vehicles Taxation scheme

should be rationalised completely and
along with that, there should be ration-
lisation about the load alloweq to be
carried. Each State has ity own law,
its own standards anq variations of
taxation and load allowed, with the
result that there ig absolute chaos and
there "is overloading also. It is time
that the Central Government stepped
in and rationliseq the whole thing.

There is one peculiar feature about
tourism. I do not have the time to go
into it in detail, but T would like to
draw the attention of the House to
the recent decision of Goverument that
even in building of hotels, foreign
capital is to be invited. We have
pecome so much in dearth of brains
and brawns that even for the simple
purpose of building hotels, we are
taking not foreign loan, but foreign
hoteliers to build hotels in India. Is
it a projéction of the new shift in
policy indicated by the budgel of the
Finance Minister? Up till now the
policy has been that in fields where we
have the know-how, we =h»1l not iavite
foreign capital. But now even ror a
simple thing like building hotels, we
are inviting foreign capital. Will it
serve the national interests or the
interest of the ordinary honest hotelier
in India who wants to invest money
and run hotels in this country? Can he
do so in competition with the chain
of foreign hotelicrs who may be com-
ing from England or France or
America? This is certainly an objec-
tionable feature of the tourism policy
of the Government,

Coming to the civil aviation wing,
when one starts talking about it, this
year particularly, onec annot forget the
humiliation heaped on the nation by
the escaped of Walcott. We cannot
forget this episode and also the cava-
lier way in which the Ministry has
treated it. It ig open knowledge that
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all sections of the House, irrespective
of party affiliations, were agitated by
it. All the technical explanations, the
excuses angd the extenuating circums-
tances pointedq out by the Ministry
hold no water. The fact remains that
he could smuggle himhelf out of the
couniry from a recognised Govern-
ment aerodrome, and all this happened
during the emergency, which heighteng
the sinse of omission and commission
of the persons concerned. The Gov-
ernment may consider that this ig a
closeq chapter, but it is not a closed
chapter for us. We would like to
know as to who were responsible for
this and what steps have been taken
at least now to tighten up the security
and precautionary measures of our
civil aerodromes for the future.

We are very sorry to note that acci-
dents are becoming more and more
disturbing. I am not an expert on
civil aviation, but T have a suggestion
to make in this regard. When an
accident occurs, there is an equiry. We
have a fecling that the enquiries do
not ring out al] that is there in the
accident. So, I propose that all civil
aviation enquiry should be entrusted
to a department not connected with
civil aviation. So, a sort of indepen-
dent Government department should
enquire into every aeroplane accident,
so that we may have at least an in-
dependent view.

About civil aviation, the department
is almost tinkering with the problem.
Large areas of the country are un-
covered. For example, important
sectors of the whole country are un-
covered. The whole sector ranging
from Bhilai to Bailadilla is without a
single aerodrome. Even Delhi is not
connected by air with State capitals
like Bhopal. Even the Calicut aero-
drome is not coming up. The whole
of that area is without air service In
spite of the development that is com-

ing up. In such cases we connot
weigh in the scales of gold. It is m?t
a question of profit and loss. In this

modern age if Delhi is not connected
by air with al] the State capitals and
with important industria] hubs of the
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country, the civil aviation department

is giving a very bad account of itself.

I would like to say a few words
about the conditiong of employees. 1
have moved a numer of cut motions
to draw attention to the specific pro-
blems, each of which I cannot refer to
here for want of time. For instance,
the operational staff living near aero-
dromes are not allowed to draw the
allowances which are applicable to the
‘Government employees living in the
city on the technical ground that they
are living beyond the city l'mits. That
is absolutely unfair. The aerodromes
are normally outside the city limits
and they have got to live near the
aerodromes for operational purposes.
So, they should be entitied {o draw all
the allowances which are applicable to
Government employees living in the
city. Even this simple request the
‘Government is unable to fulfill, despite
‘many representations.

Retiring rooms anq other amenities
are lacking even in Safdarjung where
civil employees are on round the clock
duty. They have not got even the
minimum amenities. This attitude
towards the employees will n8t pay.
The over-time allowances recom-
mended by the second Pay Commission
has not yet been implemented. I am
only selecting one or two important
failings of the Government in this
respect. There is a heap of such cases
which are mentioned in the cut

" motions. 1 think the Government
should adopt a more sympathetic and
more dynamic policy regarding civil
employees working in the department.

Coming to the question of shipping,
my hon. friend who has just preceded
me has spoken exhaustively on it, I
can only say that the Government's
shipping policy is a penny-wise-pound-
foolish policy. What else can we say
when the Government in the second
Five Year Plan spends as much as
about Rs. 450 crores on foreign ship-
ownerg for freight charges, but invests
not even a fraction of this monev for
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developing its own shipping? Mr.
Raghunath Singh has given a whole
list of data to substantiate my charac-
terisation of this policy as penny-wise-
pound-foolish. There is absolutely no
national outlook on shipping, It <eems
we want to allow things to drift as
they are and we do not want to emerge
as a major maritime power. It is not
a question of 2 per cent share of which
Mr. Raghunath Singh spoke. Accord-
ing to him, that was the minimum
that has been achieved. It ig a ques-
tion of fighting for our right and gain-
ing that right. It cannot be gained if
we go on pushing crores of foreign ex-
change to foreign shipowners and do
not invest even a fraction of it for our
own shipping.

This year Government has faced a
rebuff in the Continental Conference
on the question of rates, I think
even the Government has expressed
its disapproval or dissatisfaction with
the rates that came off. It wag a re-
buff to the Government. The whole
manner in which the Government
dealt with that conference was most
slipshog and conceited. They dealt
with it in a self-complacent way.
They were sure that they would be
able to get what they wanted. They
did not get it. When they d'd not get
what they wanted we had to suffer
and we had to pay higher rztes. Then
they woke up and startq shouting
that the Conference was not fair to
them.

This openg up another question.
Why is it that we are still sticking to
this outmoded British system of this
conference? Even America has given it
up. The U.S. Committee calleq the
Alexander Committee has called this
system as a system of exclusive
patrons. Why do we stick to  this
system? Why don’t we encourage in-
dependent shipping? Why do we mnot
assert our independence in the matter
of international shipping? Why do we
not re-orient our policy so that we
break away from this conference sys-
tem and encourage independent ship-
ping authorities to do it. We are wed-
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«ded to this system more firmly, more
lovingly than Antony was wedded to
Cleopatra. We are hugging the re-
manants of imperialist strong-holq on
.our foreign trade. We hug it fondly
.and we kiss it. When instead of
kissing they bite us, then you start
screaming saying that the rates have
‘been raised too high, that an  un-
.satisfactory treatment has been given
‘to you. Now the time has come not
.only to shout about such unsatisfactory
treatment but also to see that the
‘whole system is re-examined.

In shipping we have over-fulfilled
the target. The report of tlic Ministry
very exultantly says that we have
.over-fulfilled the targets. That is
because the target was abnormally,
miserably, hopelessly low. It had no
conection with our needs. It had mo
.connection with our possibilities. It
had no connection with the possibili-
ties of development. Therefore you
have been able to fulfil in two years
the target that you set to be achieved
in five years. What was the target. It
was only a petty two lakh tons. That
is why 1 say that it is unimaginative.
Out of consideration for the Govern-
ment I am not calling it anti-national,
but it is un-national. It is absolutely
un-imaginary. You put the minimum
target and you glorify saying that you

have overfulfilled the target. What
have you done? You want 30 lakh
tons. You are able to create hardly
anything comparable to your needs.

Even then you say that you have over-
fulfilled the targets. The very fact
that you have over-fulfilled the target
in two years shows your incompet-
ence, your incompetence in planning,
absence of vision and lack of imagi-
nation in your shipping policy.

Then I come to the question of ports.
The same thing is there. Everything
is at sixes and sevens. Dredging in
Calcutta is in a miserable state. The
other free port is limping. There is
no co-ordinated authority for develop-
ment of ports. That is the main reason
why port development cannot take
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place. There is no Director-General.
There is divided responsibility between
the States and the Centre. Each one
looks after his own interest. Therefore
we are not able to develop the ports.
That js why we see ports without rail
links ports without trade links, ports
being developed without other faci-
lities. We finq that after some time
we may have to abandon some. The
main reason is that you have no
central organisation to deal with ports.
There is no guiding and controlling
authority. Therefore, you find an
absolutely lopsided development of
ports. Why is this happening? You
cannot plead absence of funds because
the World Bank has offereg you huge
amounts of money for development of
ports. But our incompetence, our
administrative lethargy had made us
unable to utilise whatever hag been
offered to us for port development.
This shows how we are absolutely
shirking our responsibility as a mari-
time power.

Thig being the position of the differ-
ent wings, I cannot offer either con-
gratulations or express my satisfaction.
On the contrary, I say the whole
Ministry requires a new outlook, a
fresh outlook, a more dynamic out-
look, on the one hand, and, on the
other, I must say, the two ‘shames’ of
this year that stick to this Ministry
cannot be answered. One is the escape

‘of Walcot and the other shame is of

allowing the World Bank team to run
away with a complete survey neglect-
ing our own Transport Co-ordination
Committee. Therefore, what is re-
quired is, really speaking, a complete
re-orientation of the Government's
policy bringing into this department
not only bahaduri but alsp urgency
and drive and not mere complacency.

Sir, this morning I saw a photo in
the Statesman. It was the photo of
the hon. Minister waving to the vin-
tage race, the motor race. It is a very
appropriate photo for today’s debate. I
wish to conclude by saying that our
whole transport policy and our trans-
port system is a vintage system with
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Rolls Royce of 1907 rolling on the

roads of 1964. That sumg up the whole

transport policy,

Mr. Deputy-Speaker: Shri Samanta.

Shri S. C. Samanta (Tamluk): Mr.
Deputy-Speaker,

=t ®STW: T AT, TS
F Fror aff £

Shri Rane (Buldana): How many
Members of the Jan Sangh are ther2?

Shri Daji: When Government busi-
ness is taken up it is the business of
the Government to see that there is
quorum in the House.

Shri Rane: There are about 130
Members of the Opposition and only
three are present in the House,

Shri Daji; Our responsibility is only .

on Friday afternoon.

Mr. Deputy-Speaker: Let the Bell be
rung. Now there is quorum—sShri
Samanta may begin.

Shri S. C. Samanta: Mr, Deputy-
Speaker, Sir, the Ministry of Trans-
port after undergoing so many changes
at last has come.

N ®FTT: IUSIA FET T AT
T 9w AN gAT £ 1 T A @
T WT, gEA AT wANE T4
A AT

Shri S, C. Samanta: Now the Posts
and Telegraphs Department is different
and the Transport Ministry is dealing
with land transport, air transport and
sea transport. This is really the form
that we wanted. Since 1952 we were
criticising the set up and saying that
this Ministry should be split up. Now
I think this Ministry will be able to
give that much attention that is neces-
sary for the development of all these
three kinds of transports.
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My hon. friends, Shri Raghunathji
and Shri Daji were complaining
about. .

o ¥BAT : IUTAN wiRT AT
9 &1 FRAG faqr @Ry & &
LELTl]

Mr. Deputy-Speaker: This is the
third time that quorum is being chal-
lenged and the bell being rung, while
the second one was only a little while
ago. Hon. Members shoulq make it a
point to maintain the quorum. Other-
wise, if it is challenged and there is
no quorum despite the bell, I will have
to adjourn the House.

Shri Rane: The Opposition benches
are almost empty.

Mr, Deputy-Speaker: He cannot
blame the Opposition parties. It is the
duty of the Govcernment to maintain
quorum.

Shri Hari Vishnu Kamath: Yes, Sir.

When Government business is being
tranzlated, they have to maintain
quorum.

Mr. Deputy-Speaker: It is the duty
of every one to maintain gucrum.

Shri Rane: Including the Cpposition,

Mr. Decputy-Speaker: Not only
Opposition but Government party also.

Shri C. K. Bhattacharyya: Sir, if yow
allow me to submit, it is not a questior
of blaming the Opposition for not
joining us in keeping the quorum. We
have all taken the oath that we will
funétion in such a way that the busi-
ness of the House can go on. So, hon.
Members of the Opposition cannot now
say that the whole responsibility for
maintaining quorum rests on this side
alone and not on the other side. They
have also taken that oath.

Mr. Deputy-Speaker: When there is
no quorum I have no other alternative
except to adjourn the House.

Shri C. K. Bhattacharyya (Raiganj):
When there is no quorum, you have
to look at both sides.
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Shri Hari Vishnu Kamath: Whoever
muy be at fault, once a question of
quorum is raised, Sir, ycu have no
option at all. I feel the Government
must do their duty when their business
is being transacted.

Mr. Deputy-Speaker: Now there is

quorum. Shri S, C. Samanta may
-continue his speech.
Shri S. C. Samanta: Shr1 Daji has

referred to the difficulties faced by
the ports in India. I am glad to see
that the Indian Ports Act has been
amended this year and Marmagao port
has been declared as a major port. It
is a right thing because export from
Marmagao port is the largest. The
tonnage handled by all the ports are
gradually increasing year by year be-
<cause of the industria] development of
the country and the Ministry is trying
to accommodate as far as possible.

We know very well the difficulties
of both Calcutta and Visakhapatnam
ports. I am sure the steps that are
being taken at present will go a long
way in helping the eflicient functioning
of these ports in future. So far as
‘Calcutta port is concerned, it cannot be
developed to the extent it is necessary.
So, a subsidiary port has been taken up
at Haldia. T am grateful to the Min-
istry for giving full attention to it. At
the same time, I want to refer to one

point. We read in the newspapers
recently that the foreign exchange
component which will be necessary

for improving the Haldia port, which
will come to about Rs. 14 crores, has
been asked for from the United Na-
tions. In case that foreign exchange
component does not come through,
‘the expenditure that we will have to

incur will be quite heavy. So, I would

request the hon. Minister to find out
whether foreign exchange could not
be obtained from other sources also.

I have already placed before the
hon. Minister the difficulties that are
being experienced by the people liv-
ing near Haldia port. Though com-
pensation is being paid for the land
acquired, the way in which the market
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value of the land is calculated is not
just. The hon. Prime Minister, the
Minister of Transport, the Chief Min~
ister of West Bengal and others have
been telling us that adequate compen-
sation should be paid to those whose
lands have been acquired. But what
is adequate compensation? According
to section 4 of the Land Acquisition
Act of 1984, it should be the market
price of the land at the time of the
preliminary notification; not at the
time of acquisition. In Lhis case, the
preliminary ‘notification was published
in the Calcutta Gazette in May 1959.
The compensation was paid to the peo-
ple in 1963. Government may very
well say that if they do not pay com-
pensation according to the Act there
might be speculation about the price
of land. It is true that there will be
speculation. But how can those peo-
ple who have been dislodgad from
their permanent abodes be settled else-
where? Can they get land for the
same amount of money elsewhere? I
am not speaking of arears close by
but areas 20 or even 25 miles away.
If they can get land for the same
amount of money, I have nothing to
say about the rate of compensation.
But that is not so. The hon. Minister
of Transport wanted to know from
the Land Revenue Minister of West
Bengal whether there has been any
increase in the price of land since 1959
and he has been informed that there
has been 61 per cent increase not only
in that area but even in places 20
miles away. If that is 30, I feel there
is every justification for amending the
Act.

Another proposal was placed before
the Ministry that while compensation
may be paid according fo the Act,
some sort of relief may be given to
the displaced person. 200 acres of
land have been selected for that pur-
pose. It will be developed and small
pieces of land will be given to each
displaced family. We have requested
the West Bengal Government to come
forward with a scheme and they are
trying to do it. The expenditure for
developing these 200 acres of land will
come to about Rs. 8-35 lakhs. It is
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not possible for them to bear this ex-
penditure.

15.28 hrs.

[DR. SAROJINI MAHIsHI in the Chair)

And that amount of money cannot be
borne by the West Bengal Govern-
ment. So, they approached the Cen-
tral Government and we hear that the
Central Government js ready to bear
50 per cent of the development cost.
We are glad to hear that. Some such
solution should be found. But why
should such gifts be taken by the dis-
placed persons? Have they not got
the right? Have we, the Indians who
have made the Constitution of India,
not the proud privilege of tuking the
land and giving the price which is
really just? Is it not our duty towards
that? If he is in possession of 10 acres
of land, he must acquire 10 acres else-
where. That should be the duty of
everyone to see to that. So, if neces-
sary, the Act should be amended and
we should act according to the Consti-
tution.

About this Haldia Port, I proposed
that its name should be “Tamralipta
Port”. This is not only my sugges-
tion but it is also the suggestion of the
West Bengal Government. - I want to
take the time of the House to repro-
duce the reasons given by the West
Bengal Government in support of this
proposal:

“It has been decided to estab-
lish a Subsidiary Port at the
mouth of the river Haldi down
the river Hooghly for providing
additional Port facilities for ves-
sels of large tonnage. The estab-
lishment of this Subsidiary Port
will be a project of national im-
portance. The Dock is expected
to be put into Commission by the
year 1967. The proposed Port is
now calleq Haldia Port as it is
situated at the confluence of the
river Haldi with the Hooghly
river,
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It may be recalled that this new
port is being set up at a place near
about which stood the once fam-
ous Tamralipta—the prosperous
ancient Sea port of Eastern India.
During the Mauryan period Tam-
ralipta (Modern Tamluk) was the
principal Port of the Eastern India.
Asoka himself is said to have
erected a stupa at Tamralipta and
the Buddhist legends mentioned it
as the Port where travellers land-
ed from and embarked for Ceylon.
It was here, they relate, that the
nephew and envoy of the King of
Ceylon landed on their mission to
the Emperor Asoka and to this
Port they returned with a branch
of the sacred Bo tree, escorted by
an army commanded by Asoka
himself and set sail for Ceylon.
Between 405 and 411 A.D. i.e. dur-
ing the administration of Chan-
dragupta Vikramaditya, it was
visited by the Chinese pilgrim,
Fa-Hian, He described Tamralipta
as a kingdom “at the sea mouth”.
The well known Chinese traveller,
Hiuen Tsiang also visited the
place during the rule of the Em-
peror Harshavardhana. Other tra-
vellers also mentioned this Port
as an important one. -

The Port dwindled after the 8th
century A.D. as a result of silting
of the river bed. Gradually,
owing to great changes of the
river courses, this once famous
Port paleq into insignificance and
its glory faded away with the pas-
sage of time.

With the declaration by Govern-
ment of India of their intention to
establish a subsidiary Port near
Tamluk in the District of Midna-
pore fond memories »f the glori-
ous past have been revived. It
would, therefore, be in the fitness
of things that the proposed sub-
sidiary Port at the mouth of the:
river Haldi be named after the
famous ancient Port Tamralipta.”

This is the suggestion put forward by
the West Bengal Government. What
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does the Central Government say? It
says:

“The matter was consideced
carefully in consultation with the
Chairman, Calcutta Port Commis-
sioners, whose views are repro-
duced below:—

“As you know, what we are
planning to have is merely an-
other dock system un the other
side of the river in addition to
the two present docks namely
Kidderpore Docks and King
George's Dock . .. .”

We wonder at this. In all papers,
Government papers—I can show
them—it has been described as a
port. Only last month I received a
letter from the Ministry where it is
described as Haldia Port. Now, the
Chairman, Calcutta Port Trust comes
forward and says that it is not a port
and that it is a dock. How is it? On
that ground, the Government is not
going to designate the port as “Tam-
ralipta Port”.

Mr. Chairman:
time is up.

The hon, Member's

Shri S. C. Samanta: There are other
things also which have been put for-
ward but the Government is not wil-
ling. I would request the Govern-
ment to ponder over the matter and
take the decision. This Haldia Port
which is being set up has many poten-
tialities, I think the West Bengal Gov-
ernment has proposed the setting up
of a steel mills complex, the oil refin-
ery and the petro-chemical industries
to be built there and also the setting
up of ship breaking yards where con-
demned ships can be broken in order
to use the ship plates for making
smal] boats, for coastal shipping, barge
making and fishing. The production
cost is very low. We are glad that
the second ship breaking yard is im-
proving at Cochin.

Mr. Chairman: The hon. Member
should conclude in a minute.
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Shri S, C, Samanta: Then, I sit
down,

Shri Brij Raj Singh-Kotah (Jhala-
war): Madam, I support the Demands
put forward by the Ministry of Trans-
port. I should like to devote my lit-
tle time to the civil aviation side in
which comprises of the two Air Cor-
porations, namely Air India and the
Indian Airlines Corporation.

Let me first congratulate the Min-
ister in-charge of Civil Aviation for
ushering in an era of pure jets in our
far eastern skies. The Indian Airlines
Corporation happens to be the first
airline in the Far-East to operate pure
jets and this is a big milestone in our
career. Just a few minutes ago, the
hon. Member from Indore was speak-
ing and he said that our policy is ori-
ented towards 1912 models. He was
saying that we are still in the era of
1912 vintage. I wish to point out that
we are living in the modern age of
pure gets and I wish to congratulate
the I.A.C. for putting up such a splendid
performance. In spite of the sus-
pended service during the emergency
between October and November 1962
and the additional levy on fuel, the
1.A.C. has, despite all these facts, pro-
duced a profit of Rs. 20-91 lakhs which
goes to show that the Airline is doing
well.

The introduction of the “Caravelles”
on the trunk routes has taken away
the pressure on these important routes
and has put the “Viscounts”, badly
needed on the regional routes which
to this day also suffer from over-
growth and great pressure of traffic
because our carrying capacity does
not seem to fill the need in time. The
Friendships are also doing excellent
work,

I have heard some criticism as re-
gards these Caravelles. Certain peo-
ple, I believe, the big business class
or the industrial bigwigs have sp:'e_ad
a sort of gossipping campaign that the
Caravelles are not very comfortable or
that there is a need for creating a first
class and a economic class, I have
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travelled myself on these Caravelles,
and I have found that they are one
-of the most comfortable aircraft you
can ever fly in. Besides anything else,
I think we live in an era of socialistic
pattern, and when I myself, being not
exactly thin can sit very comfortabily,
I do not see why other people cannot
do so!

The IAC has a very big fleet. It
has 66 aeroplanes operating right from
the Dakotas to the Friendships, the
Viscounts, the Caravelles and a few
DC-4's. This fleet is much bigger than
what the BOAC operates, and it goes
to the credit of those who maintain
the IAC, who fly the IAC aircraft and
‘who look after the grcund duties, that
this fleet has been doing so well, des-
pite our comparative lack of modern
navigational aids.

The safety record is a splendid one.
Since 1954, we have flown on the IAC
roughly 7 million passengers with the
minimum of disasters,
prove that the maintenance staff and
the engineers and the mechanics of
these airlines are doing a splendid job.
But I should like to point out that
the overhauling bases which we have
for this maintenance are not up to the
mark. We have g base at Delhi, at
Palam and at Calcutta and a sub-base
at Hyderabad. But I am told and I
have found that they are not quite up
to the modern standards as is expect-
ed. The work is carried out in old
hangars of World War 1I vintage, and
the mechanics and other maintenance
staff are exposed to all sorts of rigor-
ous during the bitterly cold season,
especially at Delhi. I hope the Minis-
try will look into this and see that
the overhauling bases for the passen-
ger planeg are absolutely modern, just
like what Air India have got at Bom-
bay.

Coming to Air India, I would like to
point out that this international car-
rier of our flag throughout the inter-
national world has earned for itself
a unique reputation as being one of
the best airlines anywhere in this

MARCH 23, 1964

That goes to -

for Grants 7018

world. It is the only airline which
is absolutely an all pure jet line.
There are no piston-engined carriers,
and we have 6 Boeings already, and
we are going to get one more by the
end of this year, and I hope the Min-
istry will consider getting one more
when the foreign exchange is avail-
able,

Amongst the things that I have come
across with regard to Air India, I
would like to mention this—I was in
America about three years ago, and I
may just quote what I listened there.
I happened to meet somebody who
was a senior executive or some big
boss in the Boeing factory at Seattle.
When he came to know that I was
from India, we were just talking about
some things, and I asked him ‘How do
you find our Boeings which are made
by you?’, I was surprised and very
pleasantly surprised, when he said
‘Air India maintains the best Boeing
enginees anywhere in the world’.
Those were his words. I am very
proud to state that if that is the con-
dition, we are very proud of it and
will live up to it. Air India has also
earned a very good name for its punc-
tuality. The figures are 98 per cent,
I am told. It is a very high figure.
Also, the unit cost, Re. 0-84 nP,, is the
lowest per air traffic-kilometre flown.
The overall bage at Santa Cruz is
one of the most modern jet overhaul
bases, that is anywhere in existence
on the surface of this earth. I con-
gratulate the chairman of Air India
and the other personnel for running
this base which is truly a national
asset,

The other point which I wish to
drive home is the woeful inadequacy
as far as fire fighting goes on our
major international and domestic air-
flelds. The figures are as follows: In
1959, one Super-Constellation was
burnt or damaged partially; in Decem-
ber 1962 another Air India Boeing 707
was partially or very ncarly destroy-
ed by fire; in August 1963, we found a
TU-104 also falling victim to the
hazards of fire. All this shows, whe-
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ther this has happened by accident or
wtherwise, that our fire fighting capa-
«ity at the airfields is still not up to
ICAO standards. We need a better
performance. We need more fireten-
ders. I am told on one occasion the
chemicals failed to work even before
the hoses were put to work; on an-
-other, there was no adequate pressure
in the hydrant for the hoses to work:
So 1 hope that this vital aspect of
safeguarding not only the very costly
planes but the valuable lives—fortu-
nately in these accidents no life was
lost; but had there been loss of life
who would have had to be blamed?—
1s being gone into so as to protect our
aircraft, whether international or
domestic, from the hazards of fire.

Regarding the instrument landing
system and the ground control radar
approach system, we arc still lacking
in these, in some of our major airports.
‘There is no complete directional guid-
ing system, as far as the report goes,
working at Santa Cruz, Dum Dum,
Palam or Madras. I hope more foreign
exchange will be available for putting
these vital directional guiding systems
into the airports so that we have no
loss of life owing ‘o bad weather.

Even at Bombay, where there is
such a system working, it does not, to
the best of my knowledge, work on a
24-hour, round the clock, basis; it
works for 16 or 19 hours, for the very
reason that they want io economise.
Economy is good as far as it goes, but
economy on life is the worst thing that
can happen. We must see that the
high power radar survceillance and the
instrument landing system, must work
at least in all international airports
and especially in Bombay where the
monsoon is very bad and the ap-
proaches tend to be dangerous, on &
24-hour basis.

Coming to the next point, I have
often been inconvenienced when flights
‘g0 from here, Delhi to Kashmir and
come back because of bad weather
over Banihal. It is all right for us
‘hecause we live here—bdbut even we
‘have our valuable time—but for tour-
ists, it is very inconvenient. I have
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had occasion to go three times on
three days consequitvely and come
back, just because the weather was
very bad in the Valley. Why cannot
the Ministry have a system which will
give us warning here in Delhi ot the
weather over Banihal, s¢ that we do
not have to waste two hours going to
Banihal and coming back? There can
be some sort of a weather station right
at Banihal to flash news to Delhi that
the weather in the Valley is clear for
takeoff or it is not. Apart from in-
convenience to us, it creates a bad
impression on the foreign tourists be-
cause they come on a very tight sche-
dule; when once something goes
wrong, the whole chain of planning
is upset.

The other thing I wish to point is
that at least on our major oirports
where we operate jets today, we
must have mechanical runway-
sweepers which will sweep the run-
ways, because so many things are
lying about there—stones, metals,
nuts, bolts etc. The jets have a ten-
dency to scoop anything into their
engines. If anything goes in, that will
create trouble. This thing should also
be looked into.

Coming to the air terminal part of
it, I read from the report by the
Jha Committee on tourism that we
are very badly off as far as air ter-
minals go. Figures are given, and
they say “the most lasting impression
on the tourist mind is that of the
treatment which he receives at the
time of his arrival and departure. For
him every minute spent at the air-
port is so much precious time lost,
which he would rather spend at the
Taj or some other rewarding venue”.
I must emphatically say thet our air-
port terminal at Palam is a disgrace
to our country! The very fact that it
happens to be the nation's capital, the
very heart of India, makes it more
so. We have such a poor terminal at
Palam that it is a shame even for anv
Indian passenger who comes thcx:e to
be put unimaginable inconvenience®
as far as the baggage point goes. It

-
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is all right that the baggage comes
quickly to the dispersal part, but then
modern airliners carry 84 or 100 pas-
sengers at a time, They are all dis-
gorged together, and when they come
to the baggage part, it is a sheer
scramble and a sort of free for all.
There is not enough space for the
baggage to be put, people just push
and jostle each other, and I think that
by the time a person is able to collect
his baggage and put it in his car or
bus, it is anything frem 20 minutes te
half an hour, or maybc morc.

I shall, in conclusion. stress the fact
that our terminals are inadequate to
cope with the gruwing Jdemands made
on them. I am glad to note that final-
ly, after 17 years, the Air Force and
the Civil Aviation Decpartment, have
decided whose baby it is, and they
are going to make a rnew terminal at
Palam, but there are other cities also
like Calcutta, Madras and Bombay.
Though Bombay has a very good
terminal, even that is not proving
sufficient for the growing demand
put by tourists coming into India. So.
we must look into these terminals
not only from the planning point of
view, but from the point of view of
facilities and amenities to be provid-
ed not only to the tourists, but to
the staff who stay there working
round the clock. They must have
their basic amenities also.

The Caravelles going from her2 {o
Madras are at the moment about 40
per cent full and 60 per cent emp'y.
I hope they will consider doing somé-
thing about it. This flight could be
put between Calcutta and Madras,
and the Viscount could be sent from
here to Madras direct, though 1t will
perhaps infringe on the prestige that
the gentlemen from Madras enjoy,
because they think they are heing
cheated out of a direct jet flight to
the capital.

Shri Balakrishnan (Koilpattt):
What about the Caravelle which goes
to Calcutta?
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Shri Brij Raj Singh-Kotah: That 1s
full,

Shri C. K. Bhattacharyya: That is
more than full.

Shri Brij Raj Singh-Kotah: I shculd
like to congratulate the IAC and Air
India for maintaining very good ser-
vice. Our fares compared with the
world fares are among the lowest,
if not the lowest, and I hope we will
continuc the splendid performance
as we have been doing so far.

Shri C. K. Bhattacharyya: I v:ill
only put in one sentence. The Car-
avelles from Calcutta to Delhi and
Delhi to Calcutta carry passengers to
their full quota. To my knowledge,
at least on one day they carriei one
passenger more than full quota of
the plane.

Shri Hari Vishnu Kamath: That was
overloading.

s HwT Ot Xl o gueta
W a1, efage S @9 gaww &
TG HATRM! U7 A7A 20 RF nar
ST gar g fr 37 wiat & f=g dar
T i faay oy & AR 7@t ot e
N g OF T 7 NG I T
gimfs gm? gdr I A1 awEnT ¥
g A1 & a1 WY qIYE A7 gT R
T F N v g

AT A qgd & gard A A A H
g9 fFaza x&n | gf B ozt
madwSHE @ 2 frogr 7o wg
T | G TR WE T IO 1B
afsma @ A wgw w oawg A
g fawd § o fo gart dromigo
o B ar wEF T AFAT 1 7g A
TRAN & 9 FA weAr & fw ooy
T aE SEF &Y 3HY faoeAt ¢ oo
¥ g gt Wy & v avewre
fer zg® md gt 9gm w1 A
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3T T AR gAY "o mrde T AR
gfere @Y &Y | WA 7 dar SdA
g 7 fr mag garyr gfem o 374
faey 3§ o7 39ifs 3w oAvg & faq &
&1§ ofeq fqorg & 9% § & @Ay gamg
AE A fAwa srw, ww| § A
T R ovm g sz w2 fafen
qi v Y fud fr g avr § 99 @
Tqr 72 foamr o g ) gard g i
T WA F Y qEr YA AT we g,
AT 2137 & 3faT g7 o oy gz g
SN AFY gNE A 7 IF AAM

0 e & A3 7 arean g
fe &g =faw & gdzamai &1 qem
# g FTEY T7AT g% & W T I H
HTL TR ITIENiT S 7 &7 agi o
wg faar Fr o9 § 0 ¥ g%7 v
FET | gl s aET A g &
A H HBT T & 977 W wrehdi
¥ AT Fws wfuw gim A qorEe
T g T g7 AT agitE s Sue-
afd ST @ & wrdw o o3 fAg
S H AT & UF §Y7 A AT I
gwr F fau qeoo gfw ww qrw
" T g% TF I7% 52 frg gt o
&1 g § ITAT ST § whaw qvew
gRFT FT AT AR AT Y1 TTHE
I FATE AT F I wvd fa gereC
gt AT § IHT €T & 41y 3 7w
7g faar fie & ¥ & & qw w3 TH
FEA HT AT F7 F o awrT TR
%< fear fr g% A+7 A=l ¥ ares
& w1 ag oy e e
*Y AT g qAA & A7 37 gars gl
W AT ¥ o gwry agY ad ATl
Y NeaigT 78 famar ¥ afer & wra &1
oS vy mfuerfa ¥ 8 =t
o S & T R frar 1 o agfraa
T FEAmr M s fewdr Sifeg

CHAITRA 3, 1886 (SAKA)

for Grants 7024

7g Agfaad Iast faedt adf & 1 &
Y # q94TS F 89 qaEAHr AfY-
Frigt & ¥ qu 7 @re 2 faar o)
A ag ¥ ¥yo aH=IfEl #F ¥ 93
FEATE AFQ G T 7 77 | @lag
g fadew & fF FaIET FH=TEl
F1 deaer foar a7 qEAEr
AEGAT ¥ WINT G IAET TVERT FT
AT wfer & iR s
qET IFF & wla T TEOVRT T §
TfF g7 I TAIX TT6ATE & 27 & ar
foT or e gww 997 § 5 T gAR
I &4 foF 797 & | W W T FQ
§ fr zary 3o & nfama Y @t &
s & agm v o @1 WA & Y
Hifs gr 3767 FF 740 FT & | WX
IT AT Y 7 A qw o q@oAd
forad ot 7 GFNESzR g & A AW
aE | gEfan AT faaT & fF andtar
ARTT T FTAT SHTATT F1 I7FT TRIAT
T qRFTA & AT 9 F9EETg
faat =afegw | gATe gtiqae fagwf
H ST ST FX FIHF AW TTEATE T
T 9fF gl Inwi TA=GT aweaTg gt
& s § zafew gmm T wfufag
ST &1 g AT aul FHY a0 TE 8
# argm i gait S oA farw &
§ 9T AT B TAET AT A ITH!
U F F™W F AT SO

g aF & gt afaw & A F
T T 9Ean g fE o e gt
afaw wea ST & o & wor & A A
FTT TF IYH: URHET TET T THS )
MY IY et § ST aF @0 q9
& § a0 SUqgT ¥ AET FieT aF IY A9
Ty R awrozad e . .. .

N qow Fag-wrer ;- AF A%
W E ww
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. oY AT T XTQT ;WS WY A
A & faw o N 7@ w9 D
T § 1 q® AW & A qiear
T ¥ uT A a1 vt § qfe
™ TE Y OH q® A TV Fg AL
a3 afFa & a g § il @ O
FRTETR | wgArFEFINAIE
Afer & a1 w7 T & g 1 W FA
TwEE F T § frar frar a
@ FIT Grar gAR qFEHT FY QAT
IYYT A FIT qF &ANF qlaw g7 aGgT
¥ § Wiy FE X grw g7 oA
FTEAT T 737 § T &F F 72T
T T AT GFE0 T 7o fawet 97
T T @ AT qeg ¥ FTH GGF
oy § 1 gafag A faaga @ fr s
IF qZ gATS a1 %7 T & A7

faatemg, ITage A J@gT A
wy 9dewi F faq go g I
@ ¢ AfFa & wgw wgar g fF Ay
fastet 9T 7 o= $RfEl F1 @ gu
2 ¥ W qfz%t ¥ fou w5 DA
qE A aTh ¥ X fgd 1 gER
g & ¥y I & qdew ¥ fAg WY
FE H q, I AT TF FAX AT AT
Y A, WY F § AT T W 8/F |
e AU fa ¢ fF @ W WY
e fzar am o

St Wi FY [WE g7 A
My A § &5 qu-Re W ¥
fewe ¥ ST § AT WL IEH a0
FTT qY g1, AT 79y A7 FIE F gAR
¥ ¥ qE
16.00 hrs.

ST g 3aeqT £ L A g, A
XE FAT AT

foqve & Famn war § fr o
aamt (Rww grid) st ¥
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g A oA § agy Tommrt
N 97 a3+ ¥ faaw F fAc 300
1 I §IF AW oy I IF A
AET WYL WA 3ooo HIA AT
afear qest 1 qara S@T 0 el
IS0 § TR F7 7T TIH) § 13N
F FR A AT aF fa% Qo T sy
ged garg 7 & W 20 % qF T
73 § W qRoo0 Hw Fwn wfeyr
qEgAt FT gETT TG §

qFe-FTAT feafa & 39 v~ 7
fega wrandt go w17 O ¥ faar §
I ¥ Y300 WA A=Y 7L qTF AN
WX 300 HIA &Y AEH! &7 FOHT
X FT ¥ Y fHaT ¥ 1 9T 7 HATIW
w9t F19 ¥ T T A& T 7L,
& 39 A feha F #7911 gra smar?
oI 37 § THF FEAT A0l AW AX
e ¥ ¥ Fa9 R0 qF AT o qAF
TR 7 v ¥ uF wE-ANE A
fear &, wifE 0@ W w1 gE wzW Y
forermar F farq Afeat o7 a3 gt &1 aaman
AT qGT WARF § | TAAM, WA
W /T IAT N3W Y AT F frATh
¥ fae g aga s § G wmra-
Frag AT O Al F1 gAY, foragd
o faa ¥ faemar a1 agt W€
TF qreALY AT g qear & N fF
MEra-aFs A 1 faamar § 1w
Iq ) faar fear 9, @ g §
Ffg & aFdr & AT FTH AT N QR
g & |

faeet ¥ TeaE JTX FFT P A
g qEQAT & | WAL IF IF F q9 g
weferat € € & 1 g T A g
fir qrao F g AN 7T HTS 913 & a%
7 FEX F T GE @A & | T W
&1 99 T fear wav ¢, Afew 3w e
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difes o @ wa fay o & 1 78
¥aor wRfaat & sAsary & fao
A § qiT 9T J1A 97 e o
FTAT T FT /A IUL GIT g1 § AW
FEg oy a1 foedlt | AT qUT qer
T & 1 99 F s e gw g,
¥ § F IF &, A¥ T AL T G,
TR FT GF | T IF IR AT A,
FTY Y E AR I oA fay o &
F1eT F O F UL K AT W4T 94T, FfwT
oY % Fi8 FIEIET AGT &1 TE &
wafaw aey fade & fF araram w19
A F fou ag g7 @ fear ang o
M g & FTET Agfawd fae
aFar &

TEE TN T A
qEF FT FAENAE FET TLHFL I
g A oY et § oI q3F
IuaErfae sy AV &1 & 1 ey
TSR ¥ UEY AeEi &7 Tom Sgd
gIa 1 Ay gaE § o et
N7 TST & FIEH AT JTAT FwHT
& fou uw FTww aET 919, fow ¥
T WM F geF afcagq F1 faww
¢ ag wawms & fr osw goed
w96 gewi ¥ fav sarer gw famn
|

T &1 M7 ¥ 577 W@y g fF
W faex & ux gfafa sn€ snam,
T FT qIT F AT F | AR
oY IF IT F graey § F#1E 77 TG
FamaT T § ) wefer A frae g e
FTETT FT WX § 79 q<g @1 H1§ qfafa
a1 F1E T faar Wiy, o AW fF AT @
wgi oF Fur fawmanr s AR wr
TAAT AT )

QO go-adfy T ¥ when §
faw gfaad wfz 3% & &< & fog
SFR TR WHY Oy
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T FUT WY IT T AT A7
7 FI(E T TT TR @ F40 |
I 9,0R A9 Ty faRwy wdewi
F gfea@d W @ gF FoW AT Ay
Sy ATE T@ ST TR w1 2
et 7.0 gfaard 23 ¥ fam faa wdq )
ST FLEIR QT 99 AW F qdewt F7
gfaard 37 a7 & g« TG 1 ey §
,¥0,529 qiew #¥ AR 9eER ¥
9,3¥,3%0 q@ew WA | TheHl FT
gfearat & forg welt ST ¥ o™ w9y @
fer gw 7 wo Efrmat AT Y 37 et
F dTHE YA TG § [ F e w1y
fear &, afe= a5 o1 Qo sl grar &
fe Tva aeai 7 T A% faegw @
e e faar & 1 9 Y qdew
% " @ q I U F ey fawd
Ty FT ALY, AT FRGAT AT F AT
YT T SAT LT ¥ WA FIH AT
7 fqaga 2 f& ww wew g
Yo Efemar g% 3y 347 mfeai 1 =
g%, @t fex 3= g N T b
ITFT Tram faan srar =nfge o

g AW ¥ ot faely qdew W g,
I #1 femm & f5rg a1 @Y ATk w7 frer
T UL 3T & 3B T W@ g & )
T oFET g & fE g wgr aga ®
9 & §, g & §, 3 faetee
STAYT WK Sy # G &4 §, A
21 FEWEFTIT R w9 g F
AN, 3T Y Y @ I AT T@
R e & foav v gfaeg Jowew
U |

HFAIT TG ot ¥ O g% & IER
# qarn a1 fiF g & WY T wes
W fog  qded fawmr & 3 nge W
BIeET AT wrar #, 30 S wray #,
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[ = st o 93 )
9 & fear wraT # 71X 93 FerfaaT wiar
| oUar § W adew faqni Y wygifEa
g & feg s M afer &9 8§ woigaA
FT FTH FT4 TA T 6 TEE § &
s 8 WEE AT & W1y 90 faefr
wITE W ST g w W qu TR
T WTET, 3 T AT, q BT T KA
YT, ¥ ST §T9T, 9 S
7*=tfrtm‘r=m=mﬁi.q%a‘
yferor YT gEIfETS wTaTE W17 WA,
et 3Tl S W& wraa st

A

gmafgaras s drafi ¢
& T G geR | S gRE wIAT vt
2 osgaramd AW R

&% wiRAm qIew : fg=y 79 qAE
g

ot WYeT At AT : 79§ gfaar
we @ war §, AfE feely 41 Y
g o 7Y 2 1 fow fggena w1
gy w At 1 ogfaaet & fag
@ TGS T /T 7 §, 39 ¥ fgdy
wrar &1 #1E AWM A Af T IJw W
feree % var & 7Y i § 1 1@ ferge
et wrar & ' F g A gy |
gy g, @ fee Ay o T § e
aeY =fed o

e Iawade FMfad F7 oS3
fagrfar & Y fF wgear et @
grafua ot wfag sam &, M| zfoe
2T qAM FAT | IW F fqC aga
AT | I & g §, AT6T AgreAr
DI e B (-0 It L
37 & geafeay zqral #1 o giee 2T
qarar srAr Sfgd | IEEr F fac
forarsht gWI W F a3 WYIGRA A |
I7 & FTI7 & AT W 71 A 37 TmA #}
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fav &1 o wl oF T g ww
sy &t g feeft o, @1 qfer
ST A I AT A7 IF FT &L FT qATA
fear a1 2 g§ #1 qrew gnE 4
ferarsit &t ToraeY g A1 ) wwrEw
T &gl 1 i e A8 T a9 ?
a& 1At &1 Zfoe §eT auT qAr
TTgq | T9EqTT H Y FE QF HEAd
waw § 1 Paeitsmia, 74t ot o -
CTT N &g, Gl @ AT qr e
FU AT 47097 ST F IR
TARTTCT T gAY w ey § ) o®
AT F1 7w AZ7 FmAr s ARy,
o & fagelt 9dz+ gt 9F A7 gAR
W FT NE J7 |

ot a5 o fag-wler ;o FEr Ay
ot FFar §

=Y AYETT AT ATAT ¢ FET F ar
w18 921 &1 At gur 1 W gu A, AfE
o7 e #Y AL §Yd &

HER /YT A F AT ATA N
qiCagT #1  SATEG FT AT qGT
qEAWTE ¢ | OF qfreart Ty &
FAFAT & SIF § AT gET FT &Y 7,
I F FTON WA FT AT IGRHAT
qfewer g ar ar | ¥W AT FY gfee F
WY T @@ A7 /A @@ g
¥ wgar g fo oifeer sdwfol
F g 9T Fe&Y F AT AT FAATQ
T 5 9 | A g A gfee &
g5 g Sfaq F%# grm |

farfT—srererarAY— %1 faear? asfy
 garwifga 1 fazat & wwr Fad
% faaely weafaat £1 7rey wrer AT
agar §, fag & faxelt gar A+ gy 1
gn &1 fas frow oF are Y faeal &
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oS HOIY F m“ FAE F Shri T. Subramanyam (Bellary):
~ ¥ o < = | Mr. Deputy-Speaker, Sir. . . .
® H 3IYRI AT IFA AT
Mr. Deputy-Speaker: He may re-
16.05 hrs. sume his seat. Quorum has been

[Mr. DEPUTY-SPEAKER in the Chair ]

o ¥ faesft 7 g afm Fa #
O WeT FEAT A1EAT g | faedAr 1 aw
gfag & 7 am ¥ 3150 wfkgdz
g R v, Tt w7 gfrar ww Ay
qMa T &, wfe foa feoedt § 80 &
AT, TH AT AW AR 0T T A 2 B
2530 Ui SH & arve ga, faw #
‘935 WIEHT G [T L& WEAT TAT
griza g ag e 3 frgg &
FAIATAF T ST AT TAT FY T TLTE
ST | femeaT, qR%3 aF s¥q A1 AT
T TG 97 qAar ar, fo¥ wy gF N
agt #  guar faar s oafed ) w
79 & fq aqt a1 wara &, a1 faeft
HITAHT FT G G JRT T qIAY
aF s &Y saafa & s qifgd
37 M qET wIAfy fawdr arfeq

faeelt T o aTer Q4RI AT GEAT
Ta a3 @t e fou feam @ 7 &1
e ag Wy g 9dr feww ¥ a@wi
FTeHAT FT agT WY agd F& | wrgrr
T & fAT OF Jaar gree # T
F ot wfeq | 3w F A W gEE
o foed go awn & fa= g @
afea ot 3% 37 faqr 1 ¥0€ gAIeATE
st @ w1 A€y faeft § 1| & wwar g
& oF T wer StAar g ||
aFar g o 7 g wvar gfqfer & wfgs
oF FHR T fEwmn af i arfzy o
™ ¥ S @A wder § ar weaw
FOY & St gqee §, @7 B ghrar i |

Mr. Deputy-Speaker: Shri Subra-

manyam.
st wgA™m @ I(ewE W,
EIECE LI CCRE £

challenged. The Bell may be rung.
Now there is quorum. But I woulc
request hon. Members to sit insid:
the House.

An Hon. Member: Lobby is part
of the House.
Mr. Depaty-Speaker: Shri Subpra-

manyam may proceed now.

Shri T. Subramanyam: Sir, in the
context of the emergency and the
availability of limited resources, the
Ministry has done well in the cur-
rent year, and therefore I congratu-
late them ang support the Demands.

Sir, the progress of a country in-
dustrially depends upon the full utili-
sation of the various modes of trans-
port—roadways, railways, airways,
inland waterwayg ang shipping. In the
west they have attended to all these
things and made remarkable progress.
We must also do the same thing here.
We were expecting a sort of a report
with regarq to the co-ordination of
these varioug modeg of transport on a
long range basis from the Neogy Com-
mittee. I will only say at present that
we were denied this unique, shall T
say, privilege. We were not happy
to receive it. I shall not go into it
further, But there is the utmost need
to have a long range policy to co-
ordinate these things, and I hope the
Government will take it up and ful-
fil this need.

The road expenditure in the Third
Five Year Plan is to be Rs. 4163-
crores. Of this, Rs. 125 crores is in
the centra]l sector and of thig about
Rs. 76 croreg would be for the emer-
gency roads in NEFA etc. Then, the
surfaced roads have to increase from
147,000 miles in 1960-61 to 172,000
miles in 1966. The first two yeare
are expecteq to add about 11,000 miles
with regard to national highways. The
programme has been to attend to the
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construction of missing road links,
bridging the un-bridged river cross-
ings and improving the existing low-
standard at sectors, In thig context.
I am glad that the Ministry has taken
up the Sholapur—Chitaldurg road,
which was an old road, Highway
No. 16. Since it has been included
in the programme, 1 hope the
Ministry will expedite the completion
of this road.

Then there are some State roads of
inter-State economic importance for
which Central aiq is given. In 1963-

64, Central financial assistance for
widening the Hubli-Karwar road up
to two lines in Mysore has been

taken up. There hag been a grant of
Rs 427 crores. which is in addition
to the previous grant made for this.
This additiona] allotment is due to
the change in the specifications of
the road. This road is very important
because it hag to caryy iron ore to
Karwar, Tellichery and other ports,
I have met people who have ex-
pericnce of carrying this traffic by
lorries, 10 1o 15 ton lorries. Their
vechicles get damaged and they are
not able to fulfil the task. So, many
of them give up the business. I am
glag this road has been taken up.
it will improve the conveyance of
iron ore to Karwar ang Tellicherry.

In thig context, I will say one thing.
There should be a link from Hospet
to Gadag. Now there are roads or
proposals for roadg from Hospet to
Hubli and from Hubli to Karwar. If
there i5; no link between Gadag to
Hospet it wi!l add to the complica-
tions and difficulties. As only two
very small bridges are to be put up
on this road, I suggest that this road
should also pe taken up,

Now the west coast road has been
taken up. It will cover 763 miles,
including a portion in Goa. The
estimated expenditure on that project

wil] be Rs. 24:42 crores. I welcome
that project.
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The Planning Commission has now
suggestedq that simultaneous steps
should be taken to prepare a trans-
Rort plan in broad outline for the-
period ending 1975-76 and in detail
up to 1970-71, which will be the end
of the Fourth Plan. T hope that the
transport needs and requirements:
will receive a fairer deal in at Jeast
the Fourth Plan. I know that the-
Minister has been trying his level
best to make the transport position.
as satisfactory as possible. So, I
hope it will get a fairer deal in the
Fourth Plan.

I will cay just one word in regard
to road transport. The production of
commercial vechiles is expected to
reach 365,000 from 200,000 in 1965-66.
The Inter-State Transport Commiss-
ion is taking adequate measures to:
facilitate long distance inter-State-
traffic, for which a provision of Rs.
232 crores has been made.

In this context, I will say one thing..
1 am anxious that nationalisation of
road transport should prove a success.
So, the Transport Ministry should
get reports from various States with
regard to income and expenditure of
the nationaliseq undertakings so that
we may have the full picture of the:
whole country, We are anxious to
succeed from the point of view of’
efficiency. Also, it should earn more
profits so that it can be ploughed’
back and there will be more of in-
vestment in the nationalised under-
takings.

With regard to road construction
equipment 1 must say that the in-
digenous production of road rollers
has been in full swing and this im-
port has practically been banned. To-
meet the requirements of some roads
to be constructed against credit to be
provided by International Develop-
ment Acsociation, the receipt of
equipments particularly earth-mov-
ing, earth compaction equipment and
stabilisers, is causing delay in the
completion of roads. Therefore there
will be some delay in the completion

of roads from 1964 to 1966.
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The Directorate of Transport
Research has undertaken research in
respect of various forms of transport.
Here 1 want to say that the bullock

cart has been in vogue in lakhs of
villages in India. Yet, it has not
undergone any change, In these

days of science and technology, when
phenomenal progress has been made
in research. 1 am sorry to say that
we have not been able to register any
improvement with regard to bullock
carts. It may sound somewhat amus-
ing, yet I submit that in view of the
presence of millions and crores of
hullock carts in our country, parti-
cularly in the villages, this problem
should be attended to by the research
section,

Then, 1 say a word about ports.
Attention to the development of
major ports ig given in the context
of growing number -of large-sized
vessels visiting these ports and the
need for modernisation and mechani-
sation of cargo handling and opera-
tional facilities. This attention is given
because of the ports receiving large-
sized vessels. Our ports are not meant
to receive these large-sized vessels.
They should be enableq to receive
large-sized vessels and do cargo handl-
ing and all that. T must say a word
about Manglore port. The develop-
ment of this major port was includ-
ed in the Third Plan. The project
is estimated to cost of Rs. 15°63
crores. The Lay-out has been approv-
ed by a high-level technical com-
mittee, A new harbour will be locat-
ed in Parambur, north of the Gurpur
river and the preliminery steps have
been taken as the appointment
of staff, acquisition of land and all
that. The sanction has been given for
the construction of staff quarters
ang other things. I suggest that this
may be expedited and other ports
like Karwar and Belukerj should be
attended to because it is proposed
that 1 million tons of iron ore are
to be exporteq from these ports and
harbour facilities should be provided

here. So that they may be able to
fulfil their role,
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Then, I come to tourism. Till 1960;.
our record on tourism was very en-
couraging and heartening. But from:
1960 onwards, it registered a sjowing
down record and then an ud hoc
committee was appointed to go into
the reasons as to why there had been
a slowing down ang all that. A
total number of 1,40,821 foreign tour-
ists visited India in 1963 and in 1962
the number wag 1,34,360. I would
now just quote figures with regard to
the United Arab Republic. Our coun-
try is much larger with greater re-
sources and more places to see, but in
spite of that we have not been able to
come up and fulfil the expectations. I
know hon. Minister, Shri Raj Bahadur
is doing his best and he hag been in
terrible earnest to improve our tour-
ist traffic by way of promoting hotel
facilities, conveyance, etc. But some-
how we are not recording a good pro-
gress as we ought to.

The latest figures received from the:
International Union of Official Travel-
ling Organisation in respect of the
varioug countries of the world show
that in 1963, the United Arab Repub-
lic, Egypt, had 404,109 tourists, Of
these, 132,682 tourists came from
Europe alone. It may be worth men-
tioning that 32,463 came from U.SA.,
Canada angq South America and
1,51,393 came from the neighbouring
Arab countries, In 1962, the number
of foreign tourists who came to the-
United Arab Republic wag 291,308.
We have to improve because this is a
good foreign exchange earner and the
people who come here must carry
good impressiong of our country. Even
Ambassadors come to this land. Good-
wil] has to be established, good con-
tacts have to be established and
friendly and cordial relations have:
also to be established. Thercfore, we
have to do our utmost to improve and
promote the tourist trafficc Then, I
may point out that the income from
this has been only Rs. 20 crores per’
annum. There should be a Tourist
Development Council, a principle ad-
visory body at the mational level.
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‘There have been several tourist bun-
galows which have been constructed
during the Second Plan, about a
dozen, and besides these there were
other tourist bungalows under the
Ministry at Sanchi, Udiapur, Mahaba-
lipuram, etc. Of these, only 3 places
have been able to secure private
-caterers and all the others are mana-
ged departmentally. Besides these,
some restaurantg also have been cons-
tructed. Now, there is a proposa] to
.open restaurants at Ellora, Ajanta
and Elephanta and other places. The
restaurants at Taj Mahal in Agra
and at Hampi are under construction.
The hon. Minister had come to Hampi
some time back, and, therefore, he
knows the locality, Hampi ig g place
where the previous historic grandeur
and the future development and pro-
gress meet in one of the most histori-
«al and beautifu)] settings. Hampi was
the site of the Vijayanagar Empire.
There is also the Tungabhadra dam
there. There is also another place
called Ramandrug, which is a very
good hill-station there. If all these
three are connecteq together under a
system of tourist attraction centres, I
.am sure we shall be able to make a
good headway and we shall be able
to secure very good earnings.

At the instance of the Directorate of
Tourism, the Nationa] Productivity
Council of India had appointed a
study team on the hotel industry to
make studies on the hotel industry.
They had gone to Japan and USA etc.
and picked up some very good ideas.
I am sure these ideas will be imple-
mented so that we can make tourism
a success.

Shri Jashvan Mehta (Bhavnagar):
The Transport Ministry is an impor-
tant Ministry, At the time of the
present crisis when we are faced with
two cnemies on two frontiers, and
when Government have embarked
upon a programme of defence and
development, this Ministry has to
play a very important role. The main
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function of the Transport Ministry is
one of the co-ordination.

I woulq like to draw the attention
of the House to the fact that in 1959,
the Neogy Committee was appointed
for the main task which this Ministry
has to perform. We have to judge the
performance of this Ministry from
this aspect. When thig committee was
appointed, and also at the time of the
formulation of the transport policy in
the Third Plan jt was expected that
the contribution of the committee
would be helpful. Questions have
been asked about the Neogy Com-
mittee so many times in this House.
We have come to know from the press
that the chairman of the committee
hag resigned. 1 would like to ask the
hon. Minister to clarify the position,
because the main function of co-ordi-
nation is still in doldrums.

The Ministry has to lay down the
important policy and has to co-ordi-
nate al} our means of transport, and in
this important task the Ministry is
failing, The result is that at this cri-
tical juncture when we are laying
more emphasis on defence and deve-
lopment, when our industria] produc-
tion is also going ahead, we will have
to face a bottle-neck in the matter of
transport in future. We would like
to know from Government what time
Government will take to lay down the
policy of co-ordination.

So, when we look at the achieve-
mentg of this Ministry from that
angle, I must say that the work of
the Ministry has not been complete.
There are also other problems inter-
linked with this problem. One such
is the absence of a uniform taxation
policy. I would like to point out that
different standards prevail in different
States. When the Centre has taken
up this task and we find that they
have not been able to co-ordinate the
policy, I do not know how far we
can say that they have been success-
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ful in this matter. A British trans-
port economist working in the UK.
Ministry of Transport, Mr, Bonavia,
was called here to study the problem
and report. He was to give his re-
port to the Committee. If we look at
the problem of taxation, we find that
there ig no relation between the tax
collected and the money spent on
road development. The revenue from
roads in the Third Plan was estimat-
.ed something like Rs. 750 crores. The
provision for roads is Rs, 325 crores;
after this there has been an addition
due to the defence programme being
taken up. Thig expert has also said:

“Therefore seems to be a case
for establishing some relation-
ship between investment in road
vehicles and investment in roads.
There should be a link betweéen
receipts from motor vehicles on
the one hand and expenditure on
roadg on the other”,

“The Government should therefore Jook
into this aspect, Unless a uniform
policy of taxation is laid down, we
«cannpt go ahead. This is a burning
problem. With their limited resources,
State Governmentg are also represent-
ing to the Centre that this is one of
their important sources of revenue.
So, the responsibility and duty of the
Centre is to try to co-ordinate as early
as possible for the purpose of future
development.

The third point—an important one
—is the development of roads. In
1943, the Nagpur Plan wag prepared.
Replying last year to the debate, the
hon. Minister stated that we have
successfully carried out the Nagpur
Plan and have gone further ahead, and
taken up another new plan, a 20-year
development plan. I would ask how
many States are lagging behind in
terms of the Nagpur Plan standards,
anq what time all the States will
take to reach the targel envisaged in
the Nagpur Plan. Tf we look at the
road map of the country, we see that
in different States, different situation
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prevails. The figures as on 31-3-61,
are as follows (per 100 square miles):
West Bengal, 119, Punjab 40, Kerala
82, Madras 59, Gujarat 21. This shows
that there is regional imbalance. The
main task of the Ministry to see that
there is uniform development all over
the country so that regional imbalance
may not be created. This is a Vital
matter because road development
plays an important role in the deve-
lopment of the country’s economy.
So if many States are behind sche-
dule plan, what is the Ministry think-
ing to cope with the task which is a
heavy one.

I will only mentinn the position re-
garding Gujarat State. The hon.
Minister is aware of ihe situation, He
attended in Ahmedabad the Gujarat
Transporty Seminar. Then it wag re-
presented that Gujarat was behind
the schedule by 41 per cent at the end
of the Second Plan. At the end of
the Third Plan, Gujarat will be be-
hind by 35 per cent. But the country
would have gone ahead by 14 per
cent above the Nagpur Plan. It shows
that some States lag behind in trans-
port development and should be given
first priority in allocation of funds.

In the light of the emergency, more
emphasis was laid on the develop-
ment of border roads, and rightly
Government allocated further funds
for the purpose. But, as we have
taken up programme in Assam, Bengal
ang other border States, it should be
taken up in the Rajasthen and Kufch
border areas also as they are lagging
behind in this respect. Priority should
be given to this by Government.

Then I come to allocation of fun.ds
for major and minor ports. Substantial
allocations have been made for the
development of major ports, The Cal-
cutta scheme is for Rs. 25 crores, other
schemes for Rs. 28 crores. (he Bombay
scheme is for Rs. 26 crorcs, the Madras
s for Rs. T crores and the

scheme 1ig Re. ¢t

Vishakapatnam scheme is for
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crores. We have 150 minor ports m
this country, and for these 150 minor
ports the allocation is only Rs. 15
crores. With changing conditions ana
the changing industrial situation, with
increasing exports and imports, these
minor ports are also playing an impor-
tant role in the development of our
country. Up till now the minor ports
werce handling 6 million tons, now
they are going to handle 9 million
tons of cargo, So, they require more

attention,
Coming to inland water transport.
The Third Plan mid-term appraisal

report presented to the House state:d
that progress on schemes of inland
water transport was slow. This is
one of the main lacunae in the deve-
lopment of transport in this country.

Inland water transport jg going t:
play a very important role and som~»
attention should be paid for its deve-

lopment to the advantage of the
country and its economic develop-
ment.

The All-India Federation of Port
and Dock Workers demanded a wage
board six years ago. The labour tri-
partite conference has also supported
them and suggested that Government
should appoint a wage board. Their
strength is 250,000, The Labour Minis-
ter assureqd that he would look into
the matter, and assured the represen-
tatives of the union that he was for
appointing a wage board. In the cir-
cumstances, 1 do not know why the
Ministry is hesitating to concede the
Demand.

We are proud of the functioning and
performance of Air India. It hag got
a good reputation in the country and
outside, But one important aspect to
be looked into is the grievances re-
presented on behalf of the employees
of Air India. 1 shall conclude in a
few minutes. There is r:o application
of labour laws. They are also de-
manding acceptance of tripartite de-
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cisions, joint management anq labour
participation. Ultimately, in the public
sector, they are partners of the enter-
prise, People are expecting a fair deal
from the public sector concerns. Their
demand is; gratuity ang bonus and
alsp provident fund at 8 and 1'3 per
cent or even 8 per cent on basic pay
and dearness allowance. So, 1 re-
quest the Minister to look into their
grievances and do the needful in the:
matter.

ot sftarmw I o (I
SUTETE WEiEdA, A & WY e
¥ g 1 weeaqw oW Adfafza
2 2 H ogfe o7 sem mwEs ST
fawra =7 =1 & 9% fAu fom oo ®
AT F ATHA &1 WTASAGAT TG
oA EE 2 ome E fm o A
g 5 gmarr #0 #fzwd W oawm
F gm? A AvqE AT & 3T
977 Q71 STAW A ET AT 97 1 fue
¥ H sl agd wfeat &1 7 A9
THE ZTEA § qUATAE F ATHA 97 e
& grasaE & 1 Ag v A & % gmry
W A WA I T AR ATHA
¥oq 7ET @ A va a1 faww, w9 e
TF SIA §, qASHT F AT AHAT
¢ few N o= gwr zmre 3= & Ff
TR AT SAW AEET SAfA g1 @Y
2 39 ¥ fou woq AvgET @ 0 wa-
TEAT &

Tg @ #0 @17 € 5w grAvane
T /AT UF HATAT AT AT § | AW
% @9 fawal &1 & F7 0F gA9T 97
AR g e faRiw #% agw ¥ fawry
# fau 79 fear o1 w%ar 9r 1 SfE
o Qur fazare fear srar &, Gar amaT
ST & e e 38 wn e AT d g
I ¥ W F AR A GSE AT TAY
= @Y WA § maEr ¥, S QO
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fapra grm | ST (% WA 8T A
qaear a1 % ;i gqry 3w A A qIF
¥ syaear #i 0% & ag AT & FAAA-
IAE § | T LA H OF A A
§eur v T[E AFAR oo §, To Fo
¥ Tz WA 382§, B ¥R
T fergema & 0k W@ &0 SRS
9T Tre qrzAw fag t & ToAld
Y TRF T A 97 Jo THo o T
ﬂ'gj' 9.03 g go o FT ,7(“7:( %,
Wi #7 q.c¥ qg fegenT o7 FI9
0.3 &1 gHY T g W § fF W
T ATF F TAAE & agl g 99
gU &\ g7 arg §dr § % qaw dwady
Fram w1 g qadiy doer ®
aga 7 arwy gt ¢ Afvw fegem
JqEgw § for w@r dwas & 9w
Tad g Al & fau aroarg w1 999
FT a8 "er ffon Fw g 1w
Xt ey gt @ ag waw F faww g o
/Y q8Y0—Yq ¥ ATHIT TIT T AIZAN
8o,%00 a7 I Y 98Eo—%q H Al
9EE9 aF §,¥¥,000 THTEH TT WY
T #Y STy @ fF A 9eeq # A%
WrE g AIZAT a% FT ,42,000 i
g |

Wgl A gAgThes O WIEAA W7
FATT § q7 T q8%0—Yq H 9,49,000
9T, §9 fo—%q ¥ ¥ F7 qG 3, 40,000
g1 A7 mrem & et & fF e
9859 § 98 TFHT ¥, 04,000 FY NG |
qg A F! AT TF Fa0 0 awAr §
aiwT swa wgiw, fmoaad w0
TIEqr w § g FrdT o 67 ¥ §qm-
W g FE I awdr § ) TeT ™
NI & R fF wew fratr w1 e AN
| AW Q@ET AT | 59 grEg ¥ F
¥ET AT g fw it o dgw Qv
%2 33K A ez av ot gmEr Yuw
WE U WA AT LT L 1 o §
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g W7 c 977 qiex oy w1 dF qr
IH GHY gHA JTE A O A F fgwra ¥
2 HTTF Joof TN T FraW {wa1 91 1
qSY Fi AEIR W IEHE AEH &
®7 A 3R 9 & AR FE T THN
W I EE F A A G@E FE g
AT qug A9 & {F & o771 97 oF fqeme
# aqens, Afew & auAn g (5 mI &
Jo—3Y A Tl AT T WA Wi it
* fgarg & 397 ®1 fgm@ s #}
U §TA TiT ®T FGH (AT 747 47 @9
qafeq 7EF § | ww 3fear Wiex Felaew
qrm TEwE?t wuE A (wwiRa
1 4 fF Sq F3E WA F7 T FL ©
oY &< fEar g | AN gg o Fer 97
fe fergeam & o T § % aga (og9
gu & 3wt mfas safa = & W
¥ IF HT UT ASE FO AIAATT T
oNTE § | 99 WA F w9 F g
¥ & fag ora {fear 727 dgEw
EREA FAFAGE FoEEE A Fgr 97
& @@ ¥ 5ra 9fg 97 &7 a2 F 7}
fere 9T i 598 ger F7 T ¢F B2
w1aw fHar S WIAT GIHT F SEW
& fqu | dmE FT( FiAEA A
8Y3-Y¥ ¥ &1 oA iz & odr
IT F @9 FIF F77 97 F 3w F wiay
AT § YT IT IGI AT | T
fag s g9 T e A4 § 39% weTAT
nE W ifew ®W FHEAT €€
T egrfaa ST AR | 3T ¥ IR
TRt # 7g fawfar & o fF o greT
fere oz Eqmem gmg A H@
|13 ¥ W 9fF d9w Y I § 97 @3
ur7 a7 39 i 2fsar €77 wgfadeT
w3/ TN 9T AW G e A
I qT 47 fa=r< fwar 1 @@ a9 qdY
6 oY e gATT A T o A
39 A & Aqifas #5 TAT LTl
eHt ¥ guix ¥ foq ofr famr awat
o\ tar fF AT oA § w27 A4T 4@
oY 13 it Y gAY wT F AR g
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TFANT § (798 A et A @
T & AT v & (w2 oft i
WF F 3 A& wfaw T g A
W & awaAar § fw ag swy el
AN 7@ T g | g °F SF Q1 A8
& gFaT & w9 A% f¥ g T st
¥ g3 ¥ fao ma 3fzw &= wg-
fareA &T I T F.09 T 5% W]
EIT TF U WA F 3T AT
a9 F AT § 59 4 T3 ¢ "
5 €2 & faq goa | fAe @

gy a5 § swAT AeAT g
ag & ? % wiF faatw & fq7 fom
fo wsiRial A7 W & R
gt & T aug § o TeAT F 9477
T FW AT WA AL AT W R
TE q7 SET 2 (% 797 AVER e U9
FH TF T FT SFAY F | TT ATy
¥ & oF gA(7 wg W AT ATEAT @
f& F2 T A7 797 F 9 0F w7
%3 T ®EAT & ZAr Afgw 1 qwe
O f7q7 759 { F37 T4 T | T feg
g AT g { ew fAAir & few
wifaes g 37 ™ AT Y ¥ ow
W 3w § A g AR AR AT
TTET 20 AR AR AR A AT AT
zHa sfafegar 74t § | w7 wsF
faato ¥ foqq wenT wT FTaw 7 femr
T Feg § W Al 4 A7 qfr
Y FEEAT ¥y 0F fARNT T 9 w2
T T AT T S W ag A T H,
T 4T T AT &7 fAnior fam sraar
@t & waAwr g f& 7 w1 N WA
¥ o v wEFTd A A7 TETaRdr
w3 fAafo & I F & a8 g 2Y w3 )

# gt ag W FE 9wAr g fF
3% gEIR W qeNg § W SfE

MARCH 23, 1964

for Grants 7046

7= &Y forqary @ 1 seE famio,
TAHT TIAT W SE6 W § T@AT
SRl FIH § SEl A% 6T a7 §, FEmadr
F TH gML AW F o ay gend
T 92998 WY F F oW ol oy
T F AV N WAAT T A AT
ar f& ag sy Qv a3y & &1 5% &
TAE T A9 ¢ F Felw AT 3 oy
fogss fa T formrd § el
TTqq famior F7RT oo W sy
E A Y U USTd & "
ST q¥,8vo W &Y s &, s A oY
TZT A1 odr sz &, Sf Afedl ov g
g F o 3T A O e §, fa A
OF TR T grea T4 8

R T WS AT § FAT T
T faw 7redtg Tomg 1 fufan Ao
# 7 w9 F A7 gt & fawior §
SEATR TER @9 F1 & | § FHeAT g
foe T mata 7Y 7w g W H
for a7 of7 & st ewaear &1 fawmr
& 7T &, 57 avniETT & gfawd v
¥ & ;7 TAL Jaw-9d WX Ffw
F1 fagrs &% aFdr & | swfoo &
g § fF 9vA qeE AR e
g4 ft 79 T 7 frT &1 fE wewt
& fagim & fau o% @e fafg
TaedT 3 W TT T & qfA-a9 F
Fve ¥ UAIeAe q¥ fTav 7 w|ar 92
¥ ag W gang o fr AR fafe ot
N g 93z W ufE ddw s 3dr qnd
it & AT 0 R Wi seew &
ifrge &, < A9 &1 AEel & fAwiw
o @ F =ifge

FH A, a9 AR A TG HH—
fo 1 greAE F T & 9T ¥
FafEaws g & @ T fag
0T § 3B I77 /A A wHE A
TIAT 3 4T | 99 SRS A 0F i
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afqaza fear @1, fag & a7 A
B g7 A% FW A A™r g 1 afwd
# gwaar § {& feq 0 § gwarag
T 31 @1 &, 5% & A AW, 5%
afrazd, @@ F aEEE W7 ST F
A & sHfaEn W fEmTEy w1
Y T, g7 Wi 9 &7 THae 4 g
gFAt 3 1 o9 forn & wrAAT welT S |
g fx s frasy 7 sag o g
ITTAT g & 3T F TT A H T
# 5 7 Fiw 7g nF ag7 A7 wgeAy
w3 2, 39 A0 v Sqd 99-a9a
I CIELREC TR L 1 AT
W WaY & ATq 979 AT & R
Al w1 qATAT fqwrT T FoawT
g Fa |

AR W F 39, I, A9 W
IOy, A AT F oA o §
T H I i gAT F TTE a0 4T TeA
e frgr war @ ARA Sg aw a9
F TTIT AT FN EEey g, AT fE
g 7 &% gai=n ¢, a5 F4 & 17
IEF AR A £, SaET TH TT T
s JEY e T | WS & O e
I7H 95 {70 /@ ¥ WAT T 0F
w38 A 41, fs ¥ ow fird aw
| I ol F gfaw 3o w
WY e A e ) # wwemT E fF
I e & w1 w1 o g W F
fafws afegi & so-mad & afEgs
iz 97 sxawqr w77 % fou gw-amin
TSI Y T THW @7 S ey
ST qF AT wET §, I FA4 A Fawhr-
o %t ot far g% qrew giwg T & fag
Jf da-adfa dom §oaw ¥ W
qHq1E I qHTT HE WY T ST
St & 74 T §, T IH-T405 T AT
i T g § o o 39w a8 @
AT WY W@ T §

CHAITRA 3, 18868 (SAKA)

for Grants 7048:
T - ggA are w fAmio gwr &
Az oY 7% T F S & AT FT
SIEAT T FT T HEY § | HAAT FY
a2 § AT A i & A
foiw o 51 = o o e €0 AfE
BT & wraw A8 o qm-smga a5
oY Fi AT A FOAT T E, I A
fFgar & fFgr & A s F fEEl
TET fRAT @ & WA we o &
790d w0 (& 3g 39 A~ fang
1 T o AW TEe FHE AT gE
frmfeni & o &9 7 TF 7T 9wy
F, afa g% SO L nAwAT & aer
ATIAT FT [T TT AATT g0 HF

Mr. Deputy-Speaker: Shri Mohiua-
din—

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
Mr. Deputy-Speaker, Sir,......

Y FFATT : IIIEGA FAAG ZI9W
F R AT

Mr. Deputy-Speaker: The hon.
Deputy Minister may kindiy resume
his seat. Quorum has been chal-
lenged. The Bell may be rung.

I am very sorry. This is the
fourth or fifth time that the Bell is-
being rung today. It is very awk-
ward for the Chair to wait like this
for five minutes. The House stands
adjourned till Eleven O'Clock to-
morrow.

16.59 hrs.

The Lok Sabha then adjourned till’
Eleven of the Clock on Tuesday,.
March 24, 1964/Chaitra 4, 1886 (Saku)..

GMGIPND—LS [1—2617 (Ai)jLS—3-4~64—980.





